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PARLIAMENTARY DEBATES
(Part I—Questions and Answers)
OFFICIAL REPORT

1557
PARLIAMENT OF INDIA
Tuesday, 20th February, 1951

The House met at a Quarter to_Eleven
of the Clock.

{MR. DePUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
INDIAN SHIPPING (BEVELOPMENT)

*1569. Prof. S. N. Mishra: Will the
:ﬁrtxeisterof'rnumrtbepleand to

(a) whether Government bad

about the development
Shipping; and

{b) if so, whether they have receiv-
ed any reply?

The Minister of State for Tramsport
and Railways (Shri Saathanam): (a)
and (b). There has been some cor-
respondence  between Government
and the Federation in regard to the
development of Indian shipping. In
Teply to a letter from the Federation,
asking for clarification on certain
points, it was explained to them that
the broad policy of Government was
that the Indian Merchant Navy of the
future should ulitimately be built _up
with one hundred per cent. capital,
control and management of the na-
tionals of the country, but as the exist-
ing flnancial stringency set a limit to
our own unaided efforts to build wup
our Merchant Navy, the Federation
was asked for their views as to
whether, in such circumstances, they
would advise postponement of the
developmgent of Indian shipping until
We were in a position to build up the
industry ourselves without external
aid or whether they would consider it
worthwhile to expand it by taking
help from outside, if available on
gg:gﬂsﬂml‘y ttgrrins wig §e¥xam salfe-

- In their rep! e Federation
have stated that they are definitely
opposed to the formation of a shipp-
320 P. S. D.
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ing combine by Government with
foreign shipping interests.

Prof. 8. N. Mishra: What have the
Government decided—whether the
participation of foreign ca ital for
the development of Indian pping is
advisable, and if so with any safe-
guards?

Shri Santhanam: For the present
the Government are not contemplat-
ing it. But if at any future time the
matter is to be considered, it will be
considered on its merits.

Prof. S. N. Mishra: May I know
whether there is any scheme with the
Government for the development of
Indian shipping?

Shri Santhanam: Sir, there is a
scheme, but the scheme is held up on
financial considerations.

Shri A. C. Guha: Has the Federa-
tion of Indian Chambers of Cor-
merce given any idea as to how its
gﬁ:sdti}uents can contribute to the

s?

Shri Santhamam: The position of
those people who are interested in
Indian shipping today is that they are
not able to find the money. They
want the Government of India to find
the money and they say that we
should not take foreign assistance.

Prof. 8. N. Mishra: May I know
whether at any stage there was any
grlikt fl?rcthe fox;rinatit;n tg! an Indo-

is] orporation for the purpose
and, if so, whether that talk has been
abandoned?

Shri Santhanam: At no time was
there any regular talk. Certain in-
fprmal proposals were made at some
time to the Government and it was
on the basis of those informal talks
that the Federation was consulted,
and after the Federation sent their
views the matter was dropped.

Shri Joachim Alva: Did the foreigm
sh{s)ping companies convey their ve-
ac

ons to these proposals in amy
shape or manner?
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Shri Santhanam: There was no pro-
posal. Certain foreign shipping com-
panies made certain feelers and we
wanted to find out the reactions of
the Indian Federation to those feelers.
When they were positively hostile the
whole matter was dropped.

Shri Chattopadhyay: May I know
what is the addition of tonnage due
to the policy now being pursued by
Government?

Shri Santhanam: Sir, the question
referred only to the co ce
between Government and the Federa-
tion. I would require notice for fur-
ther information.

Shri A. C. Guha: What is the pre-
sent tonnage -of Indian shipping?

Shri Santhanam: That matter was
not referred to in the question at all
I want notice.

Shri Poonacha: May I know the
percentage of goods handled by the
Indian shipping concerns so far as
our overseas trade is concerned?

Shri Santhamam: 1 would like to
supply that information during the
Budget debate.

Shri Kamath: It is pleasure defer-
red!

Mr. Deputy-Speaker: It will become
more pleasant then.

TooraN EXPRESS ACCIDENT (ENQUIRY)

*1570. Prof. S. N. Mishra: Will the
:gnéster of Rallways be pleased to

(a) whether judicial enquiry intp
the causes of accident to 320 Down
Goods and 7 Up Toofan Express trains
on the night of August 12-13 between
Karmnasa and Durgawati on the East
Eﬁ“ Railway has been completed;

(b) if g0, the results of the enquiry?

The Minister of States, Transport
?n;iyndlnn (Shri  Gopalaswami):
a) Yes.

(b) The hon. Mr. Justice Bose, who
conducted the judicial enquiry into
the accident, has rejected the theory
put forward by the Bihar State Police
that the derailment of the Goods train
appeared to have been the result of
some defect in the track or in the

rolling stock. He has ‘greed in toto
with the findings of Government

Inspector of Railways, namely, that—

(i) the derallment of 320 Down
Goods train at mile 394/10-11 between
‘Durgawati and Karmnasa in the early
hours of the morning of the 13th
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August, 1950, was due to the removal
by a person or persons unknown of
fishplates etc; and

(ii) the Drivers of the two trains
took all possible steps within the time
at their disposal to avert the accident
to the 7 Up Toofan Express but could
not do so.

Shri Deshbandhu Gupta: May I
know if the hon. Judge who he}d the
engiury has passed certain strictures
against the Bihar Police or the officers
who were connected with the enquiry?
If so, will the hon. Minister read out
the observations made about the
police officers concerned?

Shri Gopalaswami: Sir. I have not
got the Report with rme. but I remem-
ber that the hon. Judge did pass cer-
tain comments on what was done by
way of investigation by the Bihar
State Police. They were not altogether
complimentary.

Prof. S. N. Mishra: May [ know the
reasons which have been assigned by
the hon. Judge for controverting the
theory placed by the Government of
Bihar?

Shri Gopalaswami: If the hon.
Member would wish to have the full-
est particulars about this I am wiliing
to hand over the Report of the hon.
Judge to him for study.

Shri M. L. Gupta: Will the hon
Minister lay the Report on the Table
of the House?

Shri Gopalaswami: I have no
objection.

The Minister of State for Transport
and Railways (Shri Santhanam): I
think it is already in the Library.

Mr. Deputy-Speaker: Placing it on
the Table of the House means that it
has to be printed along with the Pro-
ceedings.

Shri Deshbandhu Gupta: May I
know whether the comments passed
by the hon. Judge amounted to this
that the evidence given by some of the
responsible police officers was false?
If so, may 1 know what action has
been taken on the remarks of the hon.
Judge?

Shri Gopalaswami: I do not think
he went so far as that. He certsinly
came to the conclusion that the con-
clusions reached by the Bihar Stste
Police on certain evidence on which
they relied were not correct and that
really the conclusions reached by the
Government Inspector of Railways
were correct. '
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Shri Deshbandha Gupta: Was uot
any attempt made, according to him,
to create evidence?

Mr. Depnty-Speaker: The hm.
Minister has not got the Report with
him, nor the oral evidence etc.

Shri Sonavane: Has the hon. Judge
who conducted the enquiry suggested
any Teasures to avoid further acci-
dents?

Shri Govalaswami: It is very diffi-
cult for any Judge to suggest measures
for averting accidents.

Mr. Deputy-Speaker: I think in a
matter like this the hon. Minister must
bave the report.

Shri Gopalaswami: The report is al-
ready in the Library. If necessary,
will lay it on the Table of the House.

Mr. Deputy-Speaker: True, but the
hon. Minister is asked questions and
he has not got the report with him,
which is relevant to the question.

Shri Gopalaswami: If necessary, I
will read from the notes. I have some
extracts from it.

Shri A. C. Guha: Has the hon.
Justice Bose suggested any mala fide
or dishonest motives on the part of the
Police Officer and if so, what steps
have Government taken in the matter?

Shri Gopalaswami: I do not know if
he has suggested mala fides. I do not
think he has. It is a mistaken kind
of judgment and whatever comments
he has made on the conduct of the
State Police will be communicated to
the proper quarters.

Shri T. Husain rose—

Shri Hussain Imam: I wanted to say
iihat it may be laid on the Table of the

ouse.

Mr. Deputy-Speaker: He has said so
already. Hon. Members must be atten-
tive and no one ought to speak except
those who put the questions, so that
.this kind of request once again would
not appear. The hon. Minister has
already said that he has no objection
to place it on the Table of the House.

GLIDER RESEARCR SCHEME

*1571. Prof. S. N. Mishra: (a) Will
the Minister of Communications be
pleased to state whether Government
have any two-year glider research
scheme?

(b) It so, how many gliders are
proposed to
Do be produced during this

The Minister of Communications
(Shri Kidwai): (a) Research for the
developgmnt of proto-type gliders was
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undertaken during 1850-51 at the Civil

Aviation Training Centre, Allahabad.
The guestion of continuance of the

ts:icheme in 1951-52 is under considera-
on.

(b) One Primary proto-type glider
bhas been constructed and test flown.
A second Primary proto-type glider is
under construction and is expected to
be ready for flight test in March 1851.
If it is decided to continue the scheme
in 1951-52, the construction of two
more proto-type gliders namely one in-
termediary glider and one *“Olympia”
advanced sail-plane will be undertaken.

Shri Kamath: How many gliders
have been imported during the last
yedr and from which countries?

Shri Kidwai: I will require notice
for that question.

Shri Kamath: Is the hon. Minister
aware that one Mr. Antonius Raub
manufactured two gliders in 1948 in
Baroda, and if so, what has happened
to those gliders?

Shri Kidwai: I will require notice for
that guestion also. N

Prof. S. N. Mishra: What is the ap-
proximate cost of a glider?

Shri Kidwai: The proto-type glider
manufactured in Allahabad did cost us
oanufacture of {hat Gpe 15 undertaken.
manufacture of tha un n,
the manufacturing cast will be Rs. 3,500
and the comparative cost of the prot>-
type glider of the same type will be
about Rs. 4,950.

Shri Hussain Imam: Has the Hndu-
stan Aircraft Factory been asked to
undertake this and have any estimates
been received from them?

Shri Kidwai: I am not aware of such
requests being made to the Hindustan
Aircraft Factory.

Shri Kamath: Is it proposed fto de-
pute any officers abroad to receive
training in the manufacture of gliders?

Shri Kidwai: It is not necessary.

Shri Kamath: Are any experts being
imported into India?

Shri Kidwal: If we decide to manu-
facture for our use, then we bhave got
the personnel equipped for the manu-
facture of these gliders.

SuGar FoR Coca-Cora

*1572. Shri Sidhva: ¢a)’ Will the
Minister of Food and Agriculture be
pleased to state what is the quantity
of sugar supplied to Coca-Cola fac-

tories?

.
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(b) Has any aerated water manu-
facturer made representation to Gov-
ernment regarding the short supply of
sugar to his factories?

(c) Has any preference been shown
to the Coca-Cola factories for the
supply of sugar against the establish-
ed manufacturers in India for their
sugar quota?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
quantity of sugar allotted to the Coca-
Cola factory at Delhi since it went
into production in October, 1950 is 37
tons for consumption upto the end of
March, 1951.

(b) A representation was made by
the Aerated Water Manufacturers’
Association, in Delhi in October, 1950.

(¢) No. A quota upto 50 per cent.
of their estimated requirement has
been allotted to the firm. This cut
applies to others as well.

Shri Sidhva: May 1 know whether
this quantity of 37 tons. which the hon.
Minister has stated, has been given
under the Food Production Control
Order or ordinarily under the usual
way by which manufacturers of
aerated water get it?

Shri K. M. Manshi: The license fis
issued under the Food Production
Order, 1948 while the sugar is given
under the usual distribution of rations.

Shri Sidhva: May I know whether
this Coca-Cola is considered to be
barmful and is it a fact that the
National Assembly of France passed a
Bill (second reading) stating that this
Coca-Cola is objectionable as it con-
tains a certain percentage of injurious
Caffeine? Is that correct and have
Government made any analysis of this
Coca-Cola?

Shri K. M. Munshi: It is said that
it is a nutritious drug free from any
harmful ingredients, manufactured
and bottled in a hygienic way. Actual
analysis is under verification.

Suri Sidhva: That is what the manu-
facturers say as far as their advertise-
ments are concerned. May I ask
whether his attention has been drawn
to the Bill which has been passed In
the National Assembly and whether
Government have taken any steps to
fird out by analysis whether this is
harmful?

Shri K. M. Munshi: I am glad the
hon. Member has drawn my attention
to what was said in France. 1
pointed out the actual analysis of the
product is under verification.

Shrimati Reauka Ray: Does the Gov-
ernment consider that the nutritious
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value of Coca-Cola is greater than that
of an indigenous aerated water or why
else this preference?

Shri K. M. Munshi: It is difficult to
say as to the relative merits of the
others because those are synthetic pro-
ducts of certaln essences, colours and
saccharine.

Shrimatli Renuka Ray: My question
was: Does the Government consider,
it has greater nutritional value?

hs:m tf.t.u' ilunshi: ¢ Analysis will
show tha canno i
about it just now. say anything

Shri Satish Chandra: On a point of
order, Sir, is it proper for the hon.
Food Minister to advertise a company’s
goods of which no analysis has been
mag; so far? It is a third-rate aerated
water.

Mr. Deputy-Speaker: 1 shall give the
hon. Member an opportunity to put
that question. Mr. Sidhva.

Shri Sidhva: May I know whether
the aerated water factories of long-
standing in Delhi have got the full
quantity or have their quota been cut
down because that quantity was given
to this Coca-Cola Factory?

Shri K. M. Munshi: The quantity of
sugar given to Coca-Cola is cut down
in the same proportion as other manu~
facturers but Coca-Cola requires only
one-third of the sugar that is necessary
for other aerated waters because the
imported syrup contains a quantity of
sugar.

Shri Sidhva: May I know whether
these manufacturers are opening
branches and one is likely to be opened
in Bombay and would Govern-
ment postpone granting of licences for
the supply of sugar until they are
satisfied about the analysis?

Shri K. M. Munshi: No application
has been received so far as the Central
Government is concerned. I do
know whether any application has-
been made to the Bombay Government.

Shri Sidhva: Will not the Central
Government communicate to the
Bombay Government the wishes of this
House to hold over giving the quantity
of sugar required?

Mr. Depnty-Speaker: Order, order.
It is a suggestion for action.

Shri Hussain Imam: Will the hon.
Minister inform us what is the princi-
ple on which they have been allowed
to import sugar in_the shape of syrup
and have others also been allowed to
import syrup from foreign countries?

B
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Shri K. M. Munshi: In 1948 the Gov-
ermment of India decided to allow
foreign exchange and import license
for the working plant. The plan was
sponsored really by the Government
of India and syrup also came to be im-
ported with the license of the Govern-
ment of India.

Shri Kamath: In spite of the fact
that, according to the hon. Minister
‘himself, Coca-Cola requires only one-
third sugar as compared to other
aerated whaters. is it a fact that the
allntted to this Coca-Cola factory

is more than doutle the total
quantity of sugar given to all the
aeraiad water factories out together?

Shri K. M1, Monskit 1t all devends
on tho quantity that is manufactured
and th: demand of the public. There
is a large demand for Coca-Cola.

Skri Goenka: May I know whether
at th= time when this license was given
for tne im-ortation of machinery and
syrun for this Coca-Cola any under-
taking was given to the Company that
xgar’ will also be made available to

em?

Shﬁ K. M. Munshi: I have no idea.
I do not think it is possible that any
undertaking could have been given.

Shri Joachim Alva: Is the hon.
Minister aware that the demand for
Coca-Cola can be increased by cutting
down the prices and giving preference
ifn the matter of importing syrup?

Mr. Deputy-Speaker: It is hypo-
thetical.

Shri A. B, Gurung: May I know
whether it is a fact that Coca-Cola
when put in cold storage gets ferment-
ed and becomes intoxicating?

Shri K. M. Munshi: I have no idea
‘and no experience.

Dr. V. Subramaniam: ‘The hon.
Minister stated that it is being analys-
ed. May I know what is the essence
that is being used: whether it is cocoa
or cola or any other?

Shri K. M. Munshi: It can only be
known when the analysis is before me.

Shri Jnani Ram: May I know how
many other kinds of colas are being
prepared in this country?

Shri Goenka: May I know whether
the Government went into the merits
of Coca-Cola at the time when licence
was given for the importation of
machinery worth 25 lakhs of rupees?

- Shri K. M. Munshi: This was in
1848. If the hon. Member is so anxious
to know, I might make enquiries. I
do not know anything about it.
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Sbhri Kamath: What is the total
quantity of sugar allotted to all the
other aerated water factories in Delhi
during that period?

Shri K. M. Munshi: I should like to
have notice about that.

Shri B. R. Bhagat: Since the intro-
duction of this industry, other indigen-
ous industries of aerated waters, which
are being done on a cottage basis, are
going out of the market and dying out.
In the near future, vast unemployment
may occur in the industry. May I
know whether the attention of Gow
ernment has been drawn to this aspect
of the question and whether thev have
considered it?

Shri K. M. Muashi: First of ail, freit
drinks are not cottage industries at ali.
They are synthetic products prepared
from imported essences, colours and
saccharine. There is no trespass upon
their trade because the sugar that was
being given to them is already given.

Shri Chaliha: What about sharbat?
It is a cottage industry.

Shri Sarangdhar Das: May I know
why it was necessary for the Central
Supply Department to allot sugar to
this Coca-Cola manufacturing concern
while the other aerated water factories
receive their quota from the Delhi
State Supply Department.

Shri K. M. Munshi: I think—I speak
subject to correction—this js also given
by the Delhi Administration in the
same way. .

Mr. Deputy-Speaker: We have had
enough of Coca-Cola. Next question.

Shri Goenka: One question, Sir.
Mr. Deputy-Speaker: Next question.

DELHI TRANSPORT SERVICE

*1573. Shri Sidhva: Will the Minis-
ter of Transport be pleased to state
what was the profit earned during the
last year by the Delhi Transport Ser-
vice?

The Minister of State for Transport
and Raiiways (Shri Santhanam): The
net profit earned by the Delhi Trans-
port Service amounted to Rs. 3.95,091
during the financial year 1949-50.

Shri Sidhva: May I know whether
after the transfer ot this D.T.S. from
Government to the Delhi Transport
Authority, they are considering the
question of reduction of farss 1n
pursuance of the statements made by
the hon. Minister of State on the floor
of this House, and if so, what is the
result? If not, has the hon. Minister
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drawn the attention of the Authoﬂﬁ
that they should consider this question?

Shri Santhamam: The Delhi Trans-
port sAuthority knows very well the
Ladertakings given in this House.
They have been informed of it and re-
minded of i{. But, unfortunately,
recent developments especially in the
matter of taxation have put up the
expenditure to a great extent. For
instance. in 1949-50, the working
expenses were 48.73 lakhs. They have
risen in 1950-51, the estimate being
based on the 9 months’ actuals, to
a5.45 lakhs It is expected that there
will be no profit even under the
present charges for the year 1950-51.

Shri Sidhva: May I know whether
this profit of four lakhs is after
Jeducting for depreciation: whether it
is gross profit or net profit?

Shri Santhanam: It is net profit atter
praoviding for depreciation, and
deducting interest.

Shri Sidhva: In view of that, may
I know whether the Government will
consider the question of asking them
to reduce the fares by 25 per cent., in
view of the heavy demands on
passengers for the last four years?

Shri Santhanam: The hon. Member
asked about the profit for the year
1949-50. I gave it as 3.95 lakhs. But,
it is expected that in 1950-51, there
will be no profit whatsoever.

Shri Sidhva: Why?
Shrimati Durgabal: What proportion
of this profit was utilised for providing

amenities to passengers? If any
amenities are provided, what are they?

Shri Santhanam: The main amenity
which is sought to be provided is the
purchase of new and better buses.

Shri Deshbandhu Gupta: What was
the average profit of the GNIT which
was the predecessor of the Delhi
Transport Authority?

Shri Santhanam: We have got this
husiness from the beginning of 1949
I should conduct historical researches
10 get at the profits of that company.

W5z ytels el - > gl
O T oy ] pThe Lalile
R R N e
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[Giani G. S. Musafir: Whether the
hon. Minister is aware of the fact that
the Delhi Transport Service of the
Capital is far less elicient in compari-
son to such services operating in the
big cities of Bombay and Calcutta?]

Shri Santhanam: I am fully aware
and I have already expressed to the
House that because we had to take
over the D.T.S. in a very deplorable
condition, we have not yet been able
to put this D.T.S. on a level with the
services in other big cities. But, every
effort is being made to imprcve. There
are 40 new buses which have already
arrived. Fo more have been order-
ed out of which 14 have arrived and
26 are arriving in the next two or
three months. We are ordering an-
other 80 buses of the same new type.
When they arrive, I think the service
in Delhi will be as good as in the other
cities.

Shri Deshbandhm Gupta: My hon
friend stated that he is going to carry
on some historical researches. 1 want
to know the profits of the G.N.I.T.
May I know whether, when the com-
pany was taken over, and big amounts
were paid to them, the profit which
that company was earning was not
taken into account?

Shri Santhanam: May I suggest to
you. Sir, that questions relating to
1947 and 1948 are out of date. Unless
a particulat question ¥ put—this
D.T.S. is being under question for the
last three years—to expect that I
should carry figures for 1947-48 in
1951 is rather too much.

Shri Sidhva: It is not a big load that
he cannot carry. (Interruption).

Mr. Deputy-Speaker: Order, order.
When I am standing. do not hon.
Members know that they should re-
sume their seats?

I am afraid the hon, Minister must
have all fhis information with him.
(Several hon. Memb@ts>- Hear. hear).
Order, order. The giestion is:

“Will the Minister of Transport be
pleased to state what was the profit
earned during the last year by
Delhi Transport Service?”

Naturally, he must expect supple-
mentary questions on what were the
average profits during the last 3 or 4
Yyears to compare. In these circum-
stances, to say that 1947 is such a re-
mote date is not understandable.

Shri  Santhanam: WMr. uty-
Speaker, I have got figures for all the
years during which that Service has
been under the Government of India.
I am asked to state the profits which
a private company obtained before we
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took over the Service. I think I will
have to get at the balance sheets be-
fore I can supply those figuras.

Shri K. C. Sharma: May I know,
Sir. whether there is any rule to dis-
cuss whether to answer a qQuestion or
not to answer a question? If an hon.
Minister does not answer or wants
notice, where is the occasion for such
a long discussion?

Shri Deshbandhu Gupta: With your
permission, Sir, one question. Does
not the hon. Minister compare the
profits which the D.T.S. is earning to-
day with the previous cémpany’s pro-
fits? Unless this is done, how does
the hon. Minister know that the
Service is running efficiently?

Shri Santhanam: We do not propose
to compare the service which the Delhi
Transport Authority is rendering with
the poor service which was being
rendered by the D.T.S.

Seth Govind Das: May I know
whether the fares for this service for
various distances are the same as are
i{xﬁotl:er cities or higher than in other
cities?

Mr. Deputy-Speaker: We are stray-
ing far away.

Shri Santhanam: They are cheaper
than in the Central Provinces.

_ Seth Govind Das: Sir. I am not ask-
ing about the Central Provinces, and
it is not a right fling. I want to know
whether the fares in Bombay and
Calcutta......

Mr. Deputy-Speaker: We now go to
the next question. We are actually
straying far, far away from the ques-
tion proper which relates to profits.
‘We are going to the question of fares
:i[ndpther services in various parts of
ndia.

CIVIL AIRCRAFT ACCIDENTS (INVESTICA-
TION)

*1574. Shri_ Sidhva: (a) Wil the
Minister of Communications be pleas-
ed to refer to the answer given to
my starred question No. 940 on the
18th December 1950 and state the re-
sult of the investigation on the 12
accidents of civil aircraft that took
place?

(b) In the remaining 24 in which
the causes of accidents were stated
to be the fault of the pilot and other
engine defects, what steps have Gov-
ernment taken?

_ The Minister of Communications
(Shri Kidwai): (a) Investigation has
80 far been completed on ten out of
the twelve accidents. 6 of these 10
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accidents were due to errors on the
part of the pilots, 3 due to engine
trouble and one due to a man crossing
the airstrip during the landing of the
aircraft.

(b) I lay on the Table a statement
showing the action taken. {See
Appendix XII, annexure No. 18.)

Shri Sidhva: With reference to the
18 cases which were due to error on
the part of the pilot, may I know what
kind of error was that which
necessitated the taking away of the
life of so many passengers? 1 want
to know whether the hon. Minister has
borne in mind the seriousness of the
matter and whether the punishment
meted out has been sufficient?

8Shri Kidwai: Error of judgment.

Shri Sidhva: But error of judgment
of what nature? The lives of
passengers are concerned and we
would like to know whether the error
of judgment was in connection with
the decision given by the ground
engineers that the plane could take
off, whether the pilot acted in con-
sonance with this decision or whether
he exercised his own judgment and
said that it would be safe to take off
the plane against the judgment of
the ground engineer?

Shri Kidwai: Error of judgment
means the pilot’s judgment about how
to land and when to land. and not
about any defect in the machinery.

Shri A. C. Guha: May 1 kuow
whether there was any case of over-
loading?

Shri Kidwai: Not in these cases.

Shri A. C. Guha: May I know
whether these cases relate only to
passenger planes, or do thc'ay relate to

planes carrying goods also
Sirsm Kidwai: 1 would require notice,

Shri A. C. Guha: Sir, May I know
if there is any systemn of taking the
wgight of the aircraft before it takes
oft?

Shri Kidwai: Yes, there is some
system. N

Shri A. C. Guba: Is it in vogue in
all the aerodromes?

Shri Kidwai: Yes, it is presumed to
be so.

Shri T. N. Singh: Sir, with regard to
the accidents arising out of engine
trouble, may I know whether the
ground engineer's certificate of re-
liability of the engine was available



P40 Oral Answers 20 FEBRUARY 1951

and also what steps are taken to
avoid such engine troubles?

Shrli Kidwal: So far as commercial
planes are concerned, every 24 hours a
certificate of air-worthiness has to be
obtained. These accidents have
bappened in the flying clubs and in
aother places where this is not
mecessary. Now we are lormull’dng
some rules which will necessitate this
certificate in their cases also.
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fGiani G. 8. Mupsafiz What is the
estimated total loss sustained due to
these accidents?]
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{Shri Kidwal: At oresent. T have got
no information on the subject as this is
a question which was asked by him
previously regarding the action taken
by the Government.]

Shri Sidhva: With reference to the
caseswhichweteduemdefectsintbe
engine and other defects in afr-
craft, may 1 know whether they were
detested before the plane took off and
also what happened to those engines
later on? How were the defects re-
moved and are they airworthy uaw’

shri Kidwai: In all cases where the
accident was due to the defect in the
engine, of course, after the accident
and not before. Otherwise the pilnt
himself would not have taken off.

Shri Sidhva: Sir, my point s
whether a certificate of air-worthiness
was given before they took off.

Shri Kidwai: They were private-
owned flying club planes.

Sbri Joachim Alva: On a previous
occasion the hon., Minister said
would have a quick, ready-made and
complete personnel to go to the place
of an accident and investigate tha
cause, and not wait for an

expert to
come from Europe which delayed the.

Investigation report by months. What
bas been done in this respect?

Skri Kidwal: We have got a
sormel ready. per

Shri Chattopadbysy: Sir, in view of
the large number of accidents due to
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error of judgment, rmy I know what
steps are taken by the Governmen to
examine whether a pilot has taken
any intoxicating drlnk during the pro-
hibited period?

Shri Kidwal: If the hon. Member
will suggest any remedy for the cases
he refers to, I will consider it.

Shri Jaipal Singh: May 1 know, Slr,
if there is a Director of Training in
the Civil Aviation Directorate?

Shri Kidwal: There is one.

Shri Jaipal Singh: May I know his
name?

Shri Kidwai: I require notice, Sir.

Shri Dwivedi: Sir, ig it a fact that
most of these planes are Dakotas and
not fit to be in service?

Shri Kidwal: They are planes in the
flying clubs and not Dakotas.

Shri Kamath: Sir, may I know
whether mvestigation into the acciv
dent which took plage somewhere in
the Nilgiris between Bangalore and
Coimbatore early in December last
has been completed?

Shri Kidwal: We have not yet
received the report.

Ch. Ranbir Singh: Sir, what steps are

are
examination of the machines?

?ﬁ;i:e Kidwai: n”ll'ha‘t i:t what the
en rs responsible for it are suppos-
ed to do. Otherwise their licences will
be cancelled.

Shri J. N. Hararika: Sir, is i
that the engines of most of our
have deteriorated?

Shri Kidwal: No.

8hri Sidhva: Sir, it was stated that
there were 37 deaths and 12 cases of
major injuries; also that out of the 26
notifiable  accidents, 12 are under
investigation. May I know how many
of those planes are private-owned and
how many public-owned Dakotas?

Shri Kidwai: If the hon. Member
is referring to the answer given to a
question pyt in December, I have to
say T have not got the information
with me here now.

T:mmmox or SERVICES OF Jumc:
R. PuTrTaras Urs

*1575. Dr. Ram Subhag Singh: Will'
the Minister of States be pleased to-
lay on the Table of the House a Y
of the report of the enquiry made
the Chief Justice of India in regard

t a fact
planes
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to the termination of the services of
Jmﬁcg R. Puttaraj Urs of Mysore High

‘The Minisier of States, Transport
and Railways (Shri Gopalaswami): It
is not in the public interest %o dis-
close the contents of the report of the
hon. the Chief Justice of India.

Pr. Ram Subhag Singh: Sir, may I
know whether there was any judicial
;nqi;ui{’y into the matter before the dis-

sal?

Shri Gopalaswami: It was not a
public ensuivy. The Chief Justice of
Ind'a did make an enquiry but you
caannt crll it a judicial enquiry or a
putlic enguiry.

M:. Deputy-Speaker: The question
was whether there was a judicial en-
quiry befrra the order of dismissal
was passed?

Shri Gopalaswami: The President
issued a notification fixing his tenure
of ofize as judge of the High Court
after the 26th January, 1950. That
order wars based upon reports receiv-
ed from the High Court of Mysore,
the Government of Mysore and after
consultation with the Supreme Court.

Dr. Ram Subl] Simgh: Sir, may I
know whether at time of the public
enquiry a copy of the charge sheet
was denied to Mr. Urs?

Shri Gopalaswami: There was no
public enquiry.

Dr. Ram Subhag Singh: What was
th2 nature of the enquiry?

Shri Gopalaswami: The nature of
the enquiry was this. The Chief
Justice of India went to Bangalore
and got together a number of persons
who were to know the facts in
connection with this matter, conferred
with the Government, examined their
records and I think also enquired into
the previous history of this gentle-
man.

Dr. Ram Sabhag Singh: May I know
whether at the time of ma this
guiry the Chilef Justice of India did

e;- a copy of the charge-sheet to Mr.
rs?

Shri Gopalaswami: T think he in-
formed Mr. Puttaraj Urs of certain
facts which had been brought to his
notice and asked him as to what he
had to say about them.

Mr. Deputy-Speaker: The . question
is whether there was any formal cn-
"ﬁktjl’{a:nd giving of charge-sheet and

8hri Gopalaswami: I have already
sald there was no such thing.
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Shrimati Durgabai: May I know-
whether Shri Puttaraj Urs was given
an opportunity to make his own sub--
mission at any stage of the enquiry?

Shri Gopalaswami: Certainly; the
il;:m. the Chiefh.!ustice did gltt;‘e him o::«

terview—perhaps more an
interview—and heard his case.

Shri Kamath: What was the length
of the period or tenure of office deter-
mined by the Presider}’t under article-
376 of the Constitution?

Shri fiopalaswami: It was about a
week after the 26th January 1950.

Dr. Ram Singh: Is it a fact:
that the dismissal order was given on
Januvary 26th. 1950, the same day om
which the Republic of India was in-
augurated?

Shri Gopalaswami: I believe it was
dated the 26th January 1950.

Shrimati Durgabai: What were the-
terms of reference to the Chief Justice-
for his enquiry?

Shri Gopalaswami: They were to-
find out whether he considered this-
particular person suitable to continue-
as a Judge of the High Court

Shri Kamath: Is it a fact that the-
States Ministry asked the Mysore Gov--
ernment to treat Mr. Puttaraj Urs as-
being on leave and asked them to pay
his leave salary?

Skri Gopalaswami: That is so, be-
cause Mr. Puttaraj Urs wmade a»
representation and be orders
could be passed upon that resenta-
tion a certain amount of time interven-
ed. That period was asked to be
treated as period on leave.

Skri Kamath: Am I tc understand”
that the States Ministry more or less
revised the order of the President
dete{;nining the judge's tenure as one-
week?

Shri  Gopalaswami: No, no. The"
whole question was whether after the-
termination he should be considered
fit to continue as judge.

Shri Kamath: Has the Mysore Gove
ernment paid his leave salary so far?

Shri Gopalaswami: I think the.....
{interruption).

Shri Hanaomanthaiya: Sir, on a point-
of order; 1 learn that a case is pend-
ing. Mr. Puttaraj Urs has filed a case-
against the Mysore Government in
order to recover his salary. Whether-
questions on that subject can be-
allbwed is a matter for your dis—
cretion.
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Mr. Deputy-Speaker: A suit is Tend-
ing regarding the recovery of
.salary and challenging the order of
the President. We ought not to go in-
“to all those matters.

Apart from that I think that this
~question has been ufficiently
answered (interruption).

Shri Kamath: Sir, on a point of
order, you allowed my question re-
.garding the leave salary of Mr.
Puttaraj Urs. The hon. Minister was
.about to answer but the full answer
was not given. If the quest:on is
.allowed the answer must be given...

Mr. Deputy-Speaker: The question
is disallowed with retrospective effect...
(Interruption).

Shri Kamath: Sir, on a point of
-order. may 1 ask, apart from merry-
making, whether under the rules a
questicn can be disallowed with re-
trospective effect?

Mr. Deputy-Speaker: A question
"has to be put first. Only after it is
put 1 can allow or disallow it. The
guestion was put but before the

answer was given I disallowed the
-question.

Sbri Kamath: The Minister had half
-arswered it.

Mr. Depuly-Speaker: I must take my
~own time tc hear arguments and then
-come to a conclusion,

Shri Kamath: rose—

Mr. Deputy-Speaker: Order, order.

Shri Kamath: I submit to your rul
ing under protest.

Shri Joachim Alva: I want to ask a
~question on principle. 1 want to know
what is the policy of the Government
wof India in regard to the conduct of
judges, whether it is their intention
“to ask the Chief Justice......

Mr. Deputy-Speaker: Order. order.
‘There is no use pufting hypothetical
-questions. This i{s not a case generally
-of all judges. It is only the case of
-one judge. Possibly there is a case
-also pending......

Shri Kamath: It is a very bad pre-
‘cedent.

Shri Joachim Alva: The Chief Justice
*has very important work......

Mr. Deputy-Speaker: I disallow the
- question.

“SERVICES OFf AMERICAN AGRICULTURAL

EXPERTS
Sildl (a)

*1576. Dr. Ram Bubhag
“Will the Minister and Agri-
sculture be pleased to stnte whether it
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is a fact that the Union and some
States Governments of India have re-
quisitioned the services of some Ame-
rican agricultural experts to advise on
a;:d work out their land reclamation
plans?

(b) If so, what is the pumber of
those American agricultural experts?

The Minister of Food and Agri-
culture (Shri K. M. Munshi): (a) No
American Agricultural Experts
being requisitioned specifically to
advise on or work out land reclama-
tion plans, but among the agricultural
experts obtained under the US.
bilateral aid programmes, the services
of some experts, on agricultural
engineering and allied subjects con-~
nected with Land Reclamation. will
become available.

(b) The services of three such ex-
perts will become avallable, two for
the Government of India and one for
the Government of Uttar Pradesh. The
experts for the Government of India
are specialists in agricultural imple-
ments and operation and maintenance
of tractors. The expert for the Uttar
Pradesh Government is a specialist in
organising the manufacture of agri-
cultural implements and machinery. I
may add that one of the experts I have
mentioned has already arrived.

Dr. Ram Subbag Singh: What is
the policy of the Government in re-
gard to lending the services of agri-
cultural experts to State Govern-
ments. whether the Government of
India bears the cost or the State
Governments concerned are supposed
to bear the expenses?

Bhri KK M. M : Under the
bilateral agreements I have meutioned
all the emoluments of the expert. his
subsistence allowance and travel to
and fro. are met by the U.S. Govern-
ment. India meets the local costs
such as internal transportation
travelling office space and secretarial
assistance.

Mr. Deputy-Speaker: He wants to
knuw who bears the cost as between
the State and the Centre?

Shri K. M. Munshi: It depends upon
the needs of the State. If a State
requires the assistance of an e{}pct
it is given, as in the case of the U.P

Mr. Deputy-Speaker: Who bears the
cost?

Shri K. M. Munshi: The cost will be
borne by the State,

Ch. Ranbir Sln:h qu know
whether the expert h. joined the
Central Government Schetndat or the
U.P. Secretariat?
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Shri K. M. Munshi: The expert who
has arrived is an ex in tractor
organisations and he is now attending
to the school opened at Bhopal for the
Central Tractor Organisation.

Shri Hussain Imam: Is it under
Point Four Aid that we have received
this expert and what other help have

we received in agriculture under Point
Four?

Shri K. M. Munshi: These three
experts are not under Point Four but
under bilateral agreement. So far as
Point Four Ald is concerned I think
we have got two gentlemen: I am
speaking subject to correction. They
are Messrs Milon and Holmes.

Shri B. R. Bhagat: May I know
whether in the near future India is
likely to get the assistance of agri-
cultural experts under the Technical
Aid Programme of the Colombo Plan?

Shri K. M. Munshi: We have asked
for several agricultural experts.

Shri T. N. Singh: With regard to
the experts who have been brought
by the Union Government is there
any intention to make wuse of them

for reorganising the Tractor Depart-
ment?

Shri K. M. Munshi: The only expert
who has arrived 1is an expert in
organising Tractor schools, and as we
found that our C.T.O. operatives were
not up to the mark a school was
opened at Bhopal and Mr. Rainbow
was put in charge of it.

Shri Kamath: In view of the fact
that Government have decided to
avail themselves of assistance under
the Point Four Programme am I to
understand that Government have
disaporoved of or disagreed with the
statement made by our Ambassador

in Washin, last year to the effect
that the oint Four Programme is
ridiculous?

Mr. ty-Speaker: Order, order.
It is a matter of opinion.

Shri Kesava Rao: Is it not a fact
that most of our young people who
have been given expert training in
foreign countries recently in agri-
culture have not been used properly?

Shri K. M. Munshi: Idonotthink
$0. That is not correct
persons are experts: They are not
students who ve returned from
America,
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[Seth Govind Das:

Whether the
American experts

employed in the
look after the

according to the number of tractors
used by them?]
Shri K. M. Munshi: So far as Mr.

Rainbow is concerned he also goes
round to the States and gives such
assistance as is required. As regards
the other two experts, they also go
about the States and even to the
villages and study the problems. They
advise the States according as they
require,

Shri Rudrappa: I want to know how
their services are utilised: whether
they have submitted any concrete
proposals to the Government of India
regarding either intensive or extensive
cultivation?

charge of the School.
the whole country with a v:ew to help
the States in organising the tractor
operations. As regards Mr. Milon, the
Agronomist, he is engaged in study-
ing methods and the
laboratory research results available
to the villagers. Mr. Holmes is an
expert in extension service. He has
worked out a scheme for the Govern~
ment of India with regard to all-India
extension service.

Shrimati Renuka Ray: In view of
the fact that on many occasions it has
been pointed out to Government on
the floor of this House that many ex-
perts who eome back trained abroad,
are not fitted in, what steps has the
Government taken to see that those
Indian agricuitural experts who have
come back after training abroad are
fitted into the scheme?

Shri K. M. Maunshi: 1 have already
answered the question, Sir.

Shrimati Renuka Ray: That is not a
satistactory answer to that question.
I wanted to know what steps Govern~
ment have taken?

Shri K. M. Munshi: Unless a specific
Instance is put to me of an expert
who has come back and whose
services are not availed of, I cannot
answer the question.
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Shri Bamaswamy Naidu: Does the
Tractor Organisation stand in need of
rearganisation?.

Shri K. M. Munshi: Well, it is al-
ready reorganised. Reorganisation
started from last July and it is now
practically complete.

Shri Meeran: The hon. Minister told
the House that these experts are
coming to India as a result of a
bilateral agreement with America. If
80, are we sending any experts to
America. or are we dning anything in
return for those experts?

. Shri K. M. Munshi: I want notice of

it I do not know of our right to

send any experts or even whether any

gg)tert has been invited by the United
es,

Shri Meeran: The hon. Minister
himself said it was a result of bilateral
agreement between the United States
and India.

Sbri K. M. Munsht: Yes, but it Is
for the United States to ask for an
expert from India. I do not know
;rheﬂxer they have asked for any so
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ot ‘Some of these  eamorte sre Naces
some ex| are bei
utilised by the Malwa Development
‘Board?]

Shri K. M. Munshi: So far as the
C.T.O. is concerned, it operates in a
considerable g;? of Malwa and is
working in c] association with the
Malwa Development Board.

In heavy tractors or also in medium-
size and small tractors as well?

Shri K. M, Munshi: As he runs a
school, he is an expert in training
geople in all sorts of tractors—small,

ig and medium-size.

Shri Sidhva: May I know whether
any British soil expert has arrived?

Mr. Deputy-Speaker: We will now
go to the next question,

TRANSPORT OF GOODS TO IBRAEL

*157%. Dr. Ram Subhag Singh: Will
the Minister of Trausport be pleased
to state whether Indian ships trans-
port :xoods to- Israel or call at Israell
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* The Minister of State for Transport
Si“: Railways (Shri Santhamam): No,

Shri Kamath: Is there any treaty of
commerce, trade and shipping under
consideration between the Indian
Government and the Israei Govern-

Shri Santhanam: I um not aware of
any such treaty.

Dr. Ram Subbag Singh: May I know
whether Indian ships call at Israelf
ports nowadays?

Shri Santhamam: Indian -ships do
not touch at Israeli ports at present.

Dr. Ram Subhag Siagh: Since when
have they been avoiding touching at
Israeli ports?

Shri Santhanam: I do not think on
their present runs they hzve to touch
at Israeli ports.

Dr. Ram Snbhag Singh: What about
the past? Did they use to touch at
Israeli ports or not?

Shri Santhanam: I do not think
have had to go to Israeli ports.

Shri Kamath: Have the Israeli Gov-
ernment made any approach to the
Government of India in connectiom
with the opening of trade between
India and Israel!?

Shri Saathamam: I do not think I
can answer that question.

Mr. Deputy-Speaker: Next question
~—Pandit M. B. Bhargava. The hon.
Member is absent. It is an important
question. It may be taken as having
been asked from the Chair,

The Miaister of Food and Agri-
cmiture (S8hri KK M. Munshi): I am
very glad. Sir, you take so much
interest in food.

Foop RATIONING

*1578. Mr. Deputy-Speaker on behalf
of Pandit M. B. Bhargava: (a) Will
the Minister of Food and Agriculture
be pleased to state the total popula-
tion in India under (i) Statutory
rationing: and (ii) iaformal rationing?

(b) What percentage does this beax
to the total population of India;

(¢c) What is the total quantity of
each kind of food grains supplied to
such population in the (i) Statutory
rationing. and (ii) Informal rationing
areas?

of Food and Agri-
M <, o2 ML
population under statutory rationing
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and other types of on 31st
December, 1950 was 45.86 and
¥9.45 million respectively.

(b) The total rationed population on
.31st December, 1850 formed about
35.6 per cent of the total population
«of the country.

(¢) The total issues from Govern-.

mment stocks in 1950 against rationing
«commitments was about 7.8 million

Of these, approxi-
mately 4 on tons was accounted
for by the statutorily rationed areas
.and the balance by the areas served
by other types of rationing.

Complete  information

mately 3-4 million tons "was rice,
2.7 million tons

. wheat and 1-3 million
tons other grains.

SethGavthu.Ona t of
order, Sir. According to &mm
ttheChnlrauowedtowtaquetﬂm
which stands in a Member's namé,
.as you have just done?

Mr. Depaty-Speaker: There was a
desire expressed by & number of
Members on this side that this ques-
tion may be put though the person
who tabled it is not here. When
such questions are given notice of,
on account of the importance of the
-question the House gets seized of it
I think the Chair has got every right,
in the interests of the House, to put
such questions. The Chair is not
-a dummy here.

Shri Hussain Imam: Is there
regular inspection to find out whethat
the accounts made out by the retall-
ers in the statutory rationed areas is
correct or incorrect?

Shri K. M. Munshi: I understand

‘there is periodic inspection of these
ration shops.

Shri R. Velayndhan: May 1 know
‘what is the difference between statu-
‘tory rationing and informal rationing
‘and whether there iz a demand for
the introduction of statutory ration-
Aﬁ’instend of the other kind of ration-

Mr. Deputy-Speaker: After so many
‘years of rationing the hon. Member
‘wants to know what is statutory ration-
Ing and what is informal rationing?

Shri K. M. Munshi: I do not know

of any such general demand. At
places where scarcity arises people do
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uk for going over from non-statutory
to statutory rationing.

Dr. Ram Subhag Simgh: May I know
whose responsibility it is to feed the
rural population who have no food at
all—is the State Government or the
Central Government responsgible?

Bhri K. M. Munshi: Of course the
State Government and the Central
Government.

Ch. Rasbir Simgh: May I know the
difference in the issue price of grains
between the statutory rationing area
and the informal rationing area?

Shri K. M. Munshi: There may be a
di%erence but I should like to have
notice.

Shri B. R. Bhagat: May I
gystem

wvails?

to follow the gquestion.

FINANCIAL ADVISER (SINDRI FERTILIZER
FACTORY)

Shri Sidhva: Will the Minister of
Commerce and Indusiry be pleased
to refer to the statement made in the
House on the 7th February, 1951, re-
garding the Sindri Fertilizer Factory
and state:

(a) when the Financial Adviser be-
longing to the Finance
appointed and posted at Sindri md
what are his functions, status and
salary;

(b) whether the Financial Adviser
has been appointed exclusively for the
Sindri Factory or he has other func-
tions to perform;

(c) whether the General Manager
is also vested with certain financial
powers and, if so, what are the limits
thereof; and

(d) whether there is any overlapping
in the powers of the Financial Adviser
end those of the General Manager?

The Minister of Commerce and’
Industry (Shri Mahtadb): (a) There are
iwo qualified Finance Officers now
working in Sindri. One was appoint-
ed in June 1947 and the other in
February 1950. Both of them have the
same rank and status as  Assistant
Accounts Officers and draw the scale
of pay of Rs. 500-35-850. They have
been drawn from the Audit and
Accounts Department of Government
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A
‘of India. Their principal functions
are the preparation of Budget, scru-
tiny of vouchers and authorisation of
payments and maintenance of accounts.
1 may add that on }he recommenda-

Auditor-General, Government have
decided to appoint a very senior offi-
cer of the Audit Department of the
rank of Accountant-General, as
troller of Accounts in the Sindri Fac-
tory. The Officer is expected to join
duty in the next few days.

(b) Yes, exclusively for the Sindri
Factory.

~ {¢) Yes, Sir; I lay a statement on_the
table of the House [See Appendix XII,
annexure No. 19].

{d) No, sir; these Assistant Accounts
Officers work under the control ot the
~ General Manager.

Shri Sidhva: Was the Financial
Adviser who was appointed in June
1947 from the Finance Ministry or
from some other Department?

Shri Mahtab: These two officers were
recommended by the Finance Ministry.

Shri Sidhva: The hon. Minister re-
terred to the appointment of a Finan-
cial Adviser in June 1947. I want to
Xnow whether this officer was an em-
ployee of the Finance Mipistry and
was sent by the Finance Ministry to
the Sindri factory?

Shri Mahtab: These two officers
have been drawn from the Audit and
Accounts Service. They hold a lien ¢n
their old posts.

Shri Sidhva: I have got here a defi-
nite statement of the Finance Ministry
dated 9th January 1951 to the follow-
ing effect:

“No Financial Adviser is attach-
£d to the Sindri Fertilizer Project,
but certain financial powers have
been delegated to the General
Manager of the Project for admi-
pistrative reasons. Cases beyond
the financial powers of the General
Manager are, however, referred
to the Ministry of Industry and
supply for sanction in consu}tatian
with the Ministry of Finance
wherever necessary. The question
of appointing a senior officer of
the Indian Accounts Service as the
Chief Accounts Officer attached to
the Sindri Fertilizer Project is un-
der the active consideration of

Government.”
As you will see, Sir, the Finance

Ministry definitely state that there is
no. Financial Adviser attached to the

20 FEBRUARY 1951

Oral Answers 158¢

Sindri Fertilizer Project. . In view of
this, does the hon. ilinister still maln-
tain his statement that this gentleman
:.'r;% appointed by the Finance Minis-

Shri Mahtab: With your permission,
Sir, 1 may explain the difference bet-
ween a Financial Adviser and an
Accounts Officer. Financial Advisers
are deputed by the Finance Ministry
to facilitate disposal of matters.
Instead of referring the matters to-
the Finance Ministry through the
departments the matters are scrutinis-

on the spot by the Financial
Adviser deputed by the Ministry of
Finance. In this particular case,
these Accounts Officers are there
and their services have been taken over
from the Finance Ministry by the
Industry and Supply Ministry.

. Shri Sidhva: But my definite ques-
tion is: Is there a Financial Adviser
attached to the Sindri Project or not?

Shri Mahtab: My clear answer to
that isbt}}‘atthmere is no Financial Ad-
viser, bu ere are two ualified.
Finance Officers. N

-~ Shri Sidhva: Then, say so. Now, Sir..

the hon. Minister has stated in reply
to part (c¢) of the question that he is

a statement on the Table. Ordi-
narily. statements are to be obtained
from the Notice Office. When I en-
quired, this statement was not avail-
able. Since this is a Short Notice
Question, may I request that the hon.
Minister may kindly read it?

Shri Mabtab: I have no objection,
but it is a statement running to two
pages.

Mr. Deputy-Speaker: Just as in re-
gard to other question copies of state-
ments are placed in the Notice Office.
in respect of Short Notice Questions
also the same thing should be done.

Shri Mahtab: Copies were placed, T
believe. What has happened in this
case is that this question was put down
for yesterday and as you know. no
questions were answered yesterday.
Therefore, if the copies have not been
placed in the Notice Office, I camr
place the statement now on the Table
Or, the hon, Member can read the
statement from my flle and ask
questions on some other day.

Mr. Deputy-Speaker: The hon. Minis-
ter will kindly place it on the Table.

Shri Sidhva: I would like to be sup-
plied with a copy, Sir.

Shri Mahtab: It will be done.

Shrimati Renuka Ray: In view of
the fact that as far back as two years
ago the Standing Finance Committee
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took a decision that in all projects
such as Sindri there should be attach-
ed independent Financial Advisers
drawn from the Finance Ministry—
and not under the direction of the
Ministr'y .. concerned, such as the
Industry and Supply Ministry—may I
know why in the case of the Sindri
Factory no Financial Adviser was
attached and even now what is the
objection to attaching one?

Shri Mahtab: If it is a fact that that
was the decision of the Standing
Finance Committee and if it is a fact
that this has not been done, it is for
the Finance Ministry to reply to it

Shri Kamath: Is it a fact that the
officers of the Finance Ministry stated
before the Estimates Committee that
the Sindri Factory would go into test
production in December 1950 and if so,
may I know whether that schedule has
been adhered to?

Shri Mahtab: I do not think that
that kind of statement was made be-
fore the Estimates Committee. -

Shri Eamath: It is in the report.

Shri Mahtab: I don’t think it is con-
tained in the report either. No date
was fixed by which production would
take place. .

mgohrl Eamath: Test production 1in

Mr. Deputy-Speaker: Anyhow, it
does not arise here.

Shrimati Durgabai: May I know to
whom the Accounts Officers attached
to the Sindri Factory are responsible—
are they responsible to the General
Mansager or to the Finance Ministry?

Shri Mahtab: Since the General
Manager was appointed they are under
the general control of the G.M. Before
that, they were responsible to the In-
dustry and Supply Ministry.

Shri Sidhva: Are the new officers
who have been appointed under the
Control of the Finance Ministry?

Mr. Deputy-Speaker: No. These are
ailrt;co}tlxnts ot}icers appoix'}tﬁd for being
charge of accounts. ey are under
the G.M. No Pinancial Aydviser has

been appointed yet by the Finance
Ministry.

Shri B, R. Bhagat: In view of the
ph?sxtlve opinion expressed by the Audi-
enl‘tfeneral of India that in State
by Tprises and Corporations there the

C'C&unts Officers are under the G.M.
fsrth e head of the Corporation there

€@ possibility of there being no in-
ependent audit, may I enquire from
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Government whether, in view of the-
fact the Accounts Officers in the Sindri
Project are under the G. M., Govern-
ment will reconsider this arrangement
émgl tx;nake provision for independent
audit?

Shri Mahtab: Without making any
special arrangement for it, the Audi-
tor-General even today has not the
inherent power to make audit of all
accounts of Government wherever-
Government money is involved. But
unless there are Accounts officers in-
der the G.M.. I do not understand how
the G.M. will maintain the accounts:
in 8 proper manner.

WRITTEN ANSWERS TO QUESTIONS

WooL (EXPORTS)

*1579. Shri- Balmiki: Will the Minis-
ter of Food and Agricalture be pl 2
to state which are the countries g
‘which sheep wool is being exported?

The Minister of Food and Agricul-
ture (Shri K. M. Mumshi): The bulk of
the exports goes to the US.A. .uond”’
U.K. but small quantities are also ex--
ported to Canada, Australia, Japan,
Saudi Arbia and some of the European -
Countries.

SUBSTITUTE D1EY

*1580. Shri Balmiki: Will the Minis--
ter of Food and Agriculture be pleas-.
ed to state:

(a) what recent researches have-
been made in connection with substi-
tute diet;

(b) how far success has been achiev-

u

ed. in those researches: and

(c) what steps Government are-
taking to inculcate the habit of subs--
titute diet among the people?

The Minister of Food and Agrienl-
ture (Shri K. M. Munshi): (a) and (b)..
Certain amount nf work on partial
replacement of rice or wheat diet by
taploca or sweet potatoes was recently
carried out at the Central Technologi-
cal Research Institute, Mysore. Further-
trials to confirm the results of invesii-

gations carried out in Mysore are he--
ing conducted at the Indian Dairy-
Research Institute, Bangalore. It is-
also proposed to carry out these trials

at the Indian Veterinary Research-
Institute, Izzatnagar. The results so-
t?r obtained, however, are inconclu-

sive.

(¢) Certain experiments in substi-.
tute diet have been carried out by the-
all-India Women’s Food Council. These
experiments proved quite successful.
In addition the All-India Women’s:-
Food Council: .
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(1) organised an exhibition of sup-
* plementary foods in New Delhi, where
- various nutritious diets and meals
:made of supplementary foods were

(ii) have opened a Cafeteria of
-supplementary foods in New Delhi,
~where meals and snacks ma of
: supplementary foods, yvithout nﬁoned
-cereals. are offered to the public at
~cheap rates; and

(iii) Women’s Food Councils in vari-
~ous States have been formed to pro-
- pagate the use of supplementary foods.

PosTAGE STAMPS

*1581. Shri Raj Kaawar: Will the
_Minister of Communications be pleas-
-ed to state:

(a) whether any postage stamps
.other than those of the India Govern-
. ment are still in use in any part of the
~country; and

+ (b) if so, the particulars thereof
.and the reasons therefor?

The Minister of Communications
(Shri Kidwail): (a) No, except in the
" State of Travancore-Cochin where the
“local postal system is being run by the
-State Government on behalf of the
‘Government of India on an agency
:basis. The postcards, envelopes and
postage stamps as were current in the
‘Travancore-Cochin postal system be-
.fore the financial integration are still
in use. Articles of postal stationery
-are valid for local correspondence only
i.e. correspondence which is posted in
" Travancore-Cochin area for delivery
also in Travancore-Cochin area only.
For correspondence out-side the State
limits the stamps that are current in
‘the rest of the country have to be
- used.

(b) As the Travancore-Cochin pos-
tal system is being run on an agency
basis and the postage rates for the
local area are different for some cate-
gories from those that obtain in the
rest of “India, the use of the old pos-
tage stamps and postal stationery has
been allowed as a temporary measure
till stocks are exhausted. The parti-
culars of such stamps and post-cards
.are given below:

(i) ‘Anchal’ postcards. .4 ples.

(ii) ‘Anchal’ envelopes. 1 anna

(iii) Service and ordinary postage

stamps of the denominations of 1/6.

anna, 1/2 anna, !/2 anna. 1 anna, 2

.annas, 3 annas and 6 annas.

BARTER AGREEMENT WITH CHINA

*1582. Shri Prajeshwar Prasad: Will
‘the Minister of Food and Agriculture
be(p;easel;dﬂt;o state: Barter A t

a) whether any r Agreemen
=has been signed with China;
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(b) whether it is a fact that China
tons of rice

present Agree-
,000 tons and it
so, why; and

(c) whether it is a fact that Indian
Jute goods are sold to China at black-
market rates through Hong Kong?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.

(b) Chine never offered one million
tons of rice. As to the 2nd part the
quantity of rice definitely offered by
China was 50,000 tons only and the
offer has been accepted.

(c¥ Government have no informa-
tion.

Foop PRODUCTION IN ANDAMAN AND
NicoBaR ISLANDS

*1583. Dr. M. M. Das: (a) Will the
Minister of Food aad Agriculiure be
pleased to state whether Government
have any statistics of food production
in the Andaman and Nicgbar Islands?

(b) It so, what is the total produc-
517 food during 1949-50 and 1050-

"(¢) What amount of food was sent
to the Andaman Islands during 1948-
50 and 1950-51 to date?

(d) What was the expenditure in-
curre)d if any. for incressing the food
production in the Andamans?

The Minister of Food and Agricul-
tare (Shri K. M. Munshi): (a) Yes.

(b) The l"prim:ipal food crop of the
Islands is ., the production of which
1949-50 and 1950-51 was 1438.9

“and 2108.8 tons respectively.

(c) A total quantity of 1,947 tons
of rice and wheat was supplied to
Andamans during the financial year
1849-50. During the year 1950-51,
1,730 tons of rice and wheat have been
supplied, which cover their require-
ments upto the end nf March, 1951.

(d) Upto 1948-50 no financial assis-
tance has been afforded to Andaman
Islands for food production schemes.
During 1950-51 an expenditure of Rs.
4.425 was sanctioned for the construe-
tion of one bamboo fiat irrigation well,
out of the food bonus earned by.the
State Government.

RURAL RATIONING IN MADRAS

*1584. Shri R. Mllvln (a) Wi
the Minister of Food amd
be pleased to state whether it is a
fact that rural rationing is
to be abolished in the State of Madras?
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)Itno.howhrhnthhrropoﬂ
bo::ean'iedont:ndhowhu t affect-
ed in the supply of food grains in the
rural areas?

The Minister of Food and Agricul-
ture (Shri K. M. Mungbi): (a) and (b).
Rural rationing has been discontinued
in Madras State except in Malabar and
Nilgiris Districts. The supply position
is reported to be generally satisfactory.

Licence FEE rorR WIRELESS SETS

*1585. Shri P. Y. Deshpande: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that the
licence fee for wireless sets is collected
by the Postal Department;

(b) whether it is a fact that the
money so collected goes to the general
treasury;

(¢) whether any steps have been
taken fo estimate the number of un-
licensed radio sets operating in the
country and the consequent loss of re-
venue to Government; and

(d) if so, what is the estimated loss?

The Minister of Communications
(Shri Kidwal): (a) Yes, Sir.

(b) No. A part of it forms revenue
of the P. & T. Department and the
rest of the All India Radio.

(¢) and (d). It is not possible to
have a census of unlicensed radio ope-
rators in the country, but every effort
is made to discover unlicensed sets

and steps are taken against persons
keeping such sets.

DELHI TRANSPORT SERVICE

*1886. Shri Kamath: Will the Minis-
ter of Tramsport be pleased to state
the number of buses plying between
Delhi and New Delhi under the Dethi
Road ‘Transport Authority since 1st
February, 1951?

The Minister of State for Traasport
and Railways (Shri Santhamam): One
hundred and forty seven buses, spread
over 27 routes between Delhi and New
Delhy Hoad Tragenons Aaly by ihe

i ad Tra u
1st February, l!l)‘ssf.o 'y since

LocoMoTives rrom U. K.
*1587. Shri B. R. Bhagat: Will 1h
ngxtleister of Rallways be pleased tz
s T

(a) whether the Government of India

’r::e‘z:e pgl:ced Ian ordier irev:entLv for
ocom

‘ dom?ge omotives in the United

T (b) it
o c.l S0, t?e number of the locomo-
320 P. 8. Deb.
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m&c)tbetotdeoatottheloeomoﬁm:

(d) when is the delivery likely to
be made?

June and 100 in November 1950 from
the United Kingdom.

(c) Rs. 314 Iakhs.

(d) November 1951 to September
1952 ex-Works.

Rannway INcoM®z rROM PASSENGER
TRaFFIC

*1588. Shri M. V. Rama Rao: Will the
stm‘xtx;ster of Railways be pleased to

(a) the ‘income from first class pas-
senger traffic during each of the years
1948-49, 1949-50 and 1950 (upto 3ist
December, 1950);

(b) the income from second class
passenger traffic during the same
years;

(c) the income from intermediate
class passenger traffic during the same
years; and

(d) the income from third class pas-
senger traffic during the same years?

The Minister of State for Traasport
Shri Santhanam): (a)

and (
to (d). A statement is placed on the
Table of the House. [See Appendix

XII, annexure No. 20.]

Roap Liwk oF INDIAN VILLAGES )

*1589. Shri Kishorimeban Tripathi:
(a) Will the Minister of Traaspert be
pleased to state whether it is a fact
that the Government of India have
prepared a plan of connecting Indian
villages by Roads?

(b) If so, has the plan gone under
execution in any part of

(c) What cost does the entire plans
involve?
Minister of State for Tramsport
and (Shri Samthamam): (a)
A road plan, called the Nagpur Plan,
was drawn up by a conference of
Chief Engineers of States in  1943.
This plan provides for balanced deve-
lopment of all classes of roads in India
including village roads and has been

largely accepted by the Central and
State Governments.

(b) Under this plan the Centre”
accepted provisionally, with effoct
from the st of April 1947, financial

responsibility for certain roads called
National Highways and, in considera-
tion of the relief afforded to them on
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is account, the Stateg agreed

- attach particular importance to the
improvement of district and
roads which are their
under , the Constitution.

{c) The cost of the ent.ire plan at
current rates is about Rs. 700 crores
and the Centre has spent so far (in-
cluding the anticipated expenditure of
the current year) about Rs. 1600 lakhs
on National Highways. The expendi-
ture by the States is not fully known.

NATIONAL INLAND WATERWAYS

#1590. Shri Kishorimohan Tripathi:
(a) Will the Minister of Tramsport be
pleased to state what steps, if any.
have so far been taken to specify and
name the National Inland Waterways?

(b) If so, what are the details?

and Railways (
No action has so far been
declare any waterway 2s

pleased to state:

(a) whether it is a fact that India
has entered into an agreement with
Siam for allocation of rice for 1951
and if so, for what quantity;

(b) what are the terms on which
this agreement was entered into; and

(c) whether it is a fact that Indian
gunny bags are to be exchanged for
Siam rice?

'l'llehﬁllsterol 'ood and Agrienl-
ture (Shri K. M, Muanshi): (a) Yes.
for 300,000 tons.

(b)PurchaselotSiamrice are on
straight cash basis. Payment is made

n stesting in London through our
ﬂigb Commissioner.
(c) No.

Saranres or Hige Court JunGes

*1592. Dr. Deshmukh: Will the Minis-
ter of States be pleased to state:

(a) whether the salaries of the
High Court Judges in Part ‘B’ States
have been finally fixed;

(b) if not, the number of Judges
whose salaries have yet to be fixed: and

(¢) what are the salaries they are
receiving at present and what is the
scale, 1f any?

m m ‘l'n-nui
and Railways Gopalaswand):
(a) and (b). The matter is under the
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active conmsideration of Government
and an Order will issue shortly.

(c) 1 place on the Table of the
House a statement showing the salaries
at present being received by High
Court Judges in the various Part ‘B’
%tntezs [See Appendix XII, annexure

0. .

CASH BALANCES OF MERGED STATES

+1593. Shri D. 8. Seth: Will the
Minister of States be pleased to state:-

(a) the amount of the cash balances
obtained by the Madhya Pradesh Gov-
ernment from the merged States in
the State and the way in which it was

spent;

(b) whether any records of articles,
records and finances etc., obtained has
been kept;

(c) the date from which the services
of the employees of the merged States
in the Madhya Pradesh have been re-
cognised as also the date which is re-
cognised for their retrenchment; and

(d) whether the newly appointed
recruits in the merged States have
superseded the old employees?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) I invite the attention of the hon.
Member to the reply given by my
predecessor tb starred question No.
876 by Shri Ramprasad Potai on l9th
March 1948 and to starred
No. 250 by Shri Kishorimohan Tnpathl
on the 9th February 1949 and to the
statements laid on the Table of the
House.

(b) to (d). These are matters
which are primarily the concern of the
State Government, but 1 am having
enquiries made and the information
received will be laid on the Table of
the House.

Arr INnpia WoMmen's Foop Courcin

*1594. Dr, Delh\m (a) Will the
Minister of Food amd Agriculture be
pleasedwmtewbatutheexmtof
savings in the ration requirements

a result of the activities of the Al\
India Women's Food Council in the
Centre as well as in States in the
matter of supplementary food?

(b) What is the future programme
of work of this Council?

(c) What is the ex iture s0 far
involwed in the vitles of the
Council?

The Minister of Food tnl Aplu!-

necessary
available.
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(b) Briefly the programme of work
of these Councils will be to popularise
the use of supplementary foods in sll
possible ways, e.g. open canteens for

supply of supp! foods, orga-
nise exhibitions. popu recipes
for preparation of supplementary

foods and arrange publicity
(c) The expenditure for the year
1951 is estimated at Rs. 50.000.

Khandsari SUGAR

*1595. Shri BSatish Chandra: (a)
Will the Minister of Food and Agricul-
ture be pleased to state whether cost
of production was taken into account
in fixing the ceiling price for Khand-
sari sugar?

(b) Was any representation receiv-
ed in this respect from the Uttar Pra-
desh Gur and Khandsari Manufac-
turers’ Association. Bareilly?

(c) Have Government been success-
ful in enforcing the ceiling price?

The lmnlster of Food and Agricul-
ture (Shri K. M. Munshi): (a) Yes.

(b) Yes.
(c) Only partially.

ExPORT of GRAM FrRoM U. P.

*1596. Shri Satish Chandra: (a) Will
the Minister of Food and Agriculture
be pleased to state the quantity of
gram exported from Uttar Pradesh
after the ban on its movement was
litted?

(b) What are the ceiling and market
prices of gram in Kanpur, Bombay.
Calcutta and Madras?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The ret
export up to the end of November
1950 amounted to 44,683 tons. res
for later months are not yet available.

(b) The ceiling and the current

market prices have been reported as
follows:

{Rate per maund)

Ceiling Hs_rkot

price. Frice.
Kanpur. Rs. 13/ Re. 18/13/2 on 8.3-1951
Bombay. Rs. 16/- Rs. 18/« on 3-3-1081
Caloutta. Rs. 16/ Re. 23/ on ’8—1’-50
Madras. Rs. 16/- Ras. 22/1/- on 26-1-1951

RoAp LiNk BETWEEN BHADRAK AND
ACK

*1597. Shri Jamuth Das: Will the
Mmﬂw of Tramsport be pleased to

(a) when Government propose to
link up road between Bhadrak and
Cutta('k in Orissa: and -
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(b) whether Government are pro-
posing to.link up Ananopur and
Keogar in Orissa by building a small
bridge over river Vaitarini?

The Minister of State for Transport
and Railways (Shri Samthamam): (a)
Asandwhenlundsperml

(b) The places referred to are pro-
bably Anandpur and Keonjhargarh.
In that case, the work in question is
t&_ responsibility of the Government cf

issa.

N.W.R. EmrLoYEEs’ CO-OPERATIVE
Crepir Sociery Lp., LAHORE

*1598. Kaka Bhagwant Roy:-Will the
Dﬂztn‘ister of Rallways be pleased
§

(a) v;}h%th.l{r it is a fact that thm
was a Employees’
Credit Society Limited at Lahore; )
(b) whether any amount was de-

ducted from the salary of the staff
towards the fund of the said Society;
and

(c) if so, what has happened to the

accumulated fund of the Society
after partition?
The Minister of State for Traasport
;.nd Railways (Shri Sauthamam): (a)
es.

Ra(i?) Instructions were s

way Administrations m"&;
Offices in India in November 194
that recoveries should continue to he
made from the India opting staff of
the Ex-N. W. Railway on account of
the amount due in repayment of loans
taken by them from the N. W. Railway
Employees’ Cooperative it
Society. Lahore, and credited to the
Deputy Chief Accounts Officer, E. P.
Reilway, to be kept in deposit until
the shareholders of the Society in
India were paid ofl. -

(c) The accumulated fund of the-
Society on the date of the partition
has remained with that Society after
partition. but recoveries effected from
the staff as mentioned in the reply to
part (b) above have been kept in de-
posit with the E. P. Railway.

InPoRT OF FoOoD GRAINS

18]1. Babu Geopinath Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of countries which
have been approached during the last
three months by the Government of
India for the import of food grains 1o
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meet the present shortage of food
stuffs in India;

(b) the names of countries which
have agreed to the request of India
for allowing exports from their coun-
tries to India, stating the kind and
quantity of the grain allowed to be ex-
ported also; .

(c) the names of the countries which
did not agree to the Indian Govern-
ment’s request;

(d) the kind and quantity of grains
which the Government of India were
able to import from other countries
during the last three months; and

(e) the kind and quantity of grains
which the Government of India pro-
pose to import during the next six
months?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Austra-
lia, Argentine, US.A, Canada,
Uruguay, Thailand, Burma, Egypt,
China and Iraq.

(b) A statement is placed on the
Table of the House, showing pur-
chases so far made or authorised to be
madde from foreign countries for im-
port during 1951. [See Appendix XII,
annexure No. 22].

(c) No country has so far refused
. to supply foodgrains to India.
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(d) During November, December,
1950 and January 1951 the arrivals
were:

Wheat and flour 351,000 tons
Rite 145,000 tons
Other grains 190,000 tons

(e) During six months February to
July, 1951 expected arrivals are:

Wheat and flour 1208,000 tons
Rioe 438,000 tons
Milo 332,000 tons

SUPPLY OF SUGAR TO SAURASHTRA

102. Shri Sidhva: (a) Will the Minis-
ter of Food and Agriculture be pleased
to state the quantity of sugar supplied
to Saurashtra Government during the
year 19507

(b) Has any representation been
made to Government regarding the
mal-administration- of sugar rationing
in Saurashtra?

(c) Is it a fact that some of the
quantity of sugar from the quota given
to Saurashtra Government was export-
ed to Pakistan.

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) 27,434
tons.

(b) No.

(c) No, not to Government's know-
ledge.
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v

The House met at o Quarter to Eleven
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-55 Am.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1950-51—RAILWAYS.

The Minister of States, Transport
and Railways (Shri Gopalaswami:) I
do not know, Sir, what procedure you
propose {o follow—whether we all
take up each supplementary Qemand
by itself and after discussing it vote
upon it, or whether, as we did on the
previous occasion, I introduce all the
supplementary demands together with
a few general remarks and than all
hon. Members who have given notice
of cut motions will generally discuss
the position, stress their particular
points of view, and at the end of it

you take votes on the different cut
motions.
Mr. Deputy-Speaker: This is per-

sonally my view. No doubt under-
neath each demand a vote has been
appended giving a reference to the
proceedings of the Standing Finance
Committee. Instead of asking hon.
Members to go through all that the
hon. Minister will do well to give a
general idea of the more important
demands that are placed - before the
House. Then we will take the cut
motions relating to each demand
one after another. The hon. Minister
need not move his motions. The
motions will be placed before the
House by the Chair. He y just
make a few observations to indicate
to the House what the overall excess
supplementary demand is and what
are the major heads under which he
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wants those demands, just giving the
reasons in support of those demands..
That will enable the House to address
itself to the relevant portions befare”
hon. Members move their cut motions.

Shri Sidhva (Madhya Pradesh): §
understand the ‘Guillotine’ will be
applied at four o’'clock. In that case
would you not kindly see that the hon.

ini s statement is confined to
fifteen minutes only.

Mr. Deputy-Speaker: He
glad not to speak at all; am
requesting him to give the more
salient points of his demands to the
House.

will be

DEMAND No. 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 20,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Ordinary Working
Expenses—Administration’.”

DEMAND No. 5—ORDINARY WORKING
EXPENSES—REPAIRS AND MAINTENANCE

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,04,53,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending °
the 3lst day of March, 1951, in
respect of ‘Ordinary Working Ex-
penses—Repairs and Mainte-
nance’.” :

DeMAND No. 6—ORDINARY WORKING
EXPENSES—OPERATING STAFF

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 46,30,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
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respect of ‘Ordinary Working Ex-
penses—Operating Staff’.”

DemanND No. 7—ORDINARY WORKING
ExXPENSES—OPERATION (FUEL)

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 53,42,000 be granted
to the President to defray the
charges which will come in course
of payment during the year endmg
the 31st day of March, 1951, in
respect of ‘Ordinary Working Ex-
penses—Operation (Fuel).”

DemaND No. 8—ORDINARY WORKING
ExXPENSES—OPERATION OTHER THAN
STAFF AND FUEL

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 37,63,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Ordinary Working Ex-
penses—Operation other than Staff
and Fuel'.”

DeEMAND No. 9—ORDINARY WORKING
EXPENSES—MISCELLANEOUS EXPENSES

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 39,59,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Ordinary Working Ex-
penses—miscellaneous expenses’.”

DeMAND No. 11—APPROPRIATION TO
DEPRECIATION FUND

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 13,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in

" respect of ‘Appropriation to Depre-
ciation Fund’.”

DeEMAND No. 14—APPROPRIATION TO
REVENUE RESERVE FunD

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 2,23,56,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year endmg
the 31st day of March, 1951, in
respect of ‘Appropriation to Reve-
nue Reserve Fund'.”
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DeMAND No. 16.—OPEN LINE WORKS—
ADDITIONS

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,28,96,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Open Line Works—
Additions’.”

DeMAND No. 17—OPEN LINE WORKS—
REPLACEMENTS

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 4,21,04,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Open Line Works—
Replacements’.”

DeEMAND No. 20—DIVIDEND PAYABLE
T0 GENERAL REVENUES

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 71,54,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Dividend Payable to
General Revenues'.”

Shri Gopalaswami: I do not propose
to detain the House for a longer period
than the one indicated by my hon.
friend Mr. Sidhva. The total of the
supplementary demands for grants
that are being asked for comes to Rs.
24.47 crores.

The House will remember that in
December last I obtained their appro-
val to a certain set of supplementary
demands and during the debate on
that occasion I was asked questions
by certain hon. Members whether I
would give an assurance that no more
supplementary demands would be
asked for during the rest of the year.
Of course, I said that I could give no
such assurance, because the supple-
mentary demands that were then
asked for were based upon the actuals
only of three months in the current
financial year together with the
approximate actuals for the fourth
month. That of course, would not be
sufficient for us to estimate what the
expenditure was likely to be at the
end of the financial year. At present
I have at my disposal actuals for six
months and the approximate actuals
for one additional month, therefore, we



3160 Demands for Supply.

are in a position to estimate our re-
quirements tor the whole year more
correctly and that examination has
necessitated my coming to the House
for a second set of supplementary
grants.

Now, as I said, the total amount of
these supplementary grants is Rs. 24-47
crores. Out of these there are three
items which really could not be con-
sidered to be expenditure, in the sense
that money will flow out of Govern-
ment coffers into private hands, or
firms or other concerns which supply
materials, or in the shape of wages to
people who do work and that sort of
thing. They are amounts which will
remain in the Government treasury,
whether in the railway part or the
closing cash balance under general
funds part of it. The first of these
demands is the one under demand No.
11 amounting to Rs. 13 crores. That
relates to additional appropriation to
the depreciation reserve fund. The
House will remember that in the
Budget of the current year we provi-
ded for a total appropriation of Rs.
17 crores to this fund. As a matter
of tact the withdrawals from this fund
have amounted to a much larger sum
and are more in the neighbourhood of
over Rs. 30 crores. The proposal here
is that an additional Rs. 13 crores
should be appropriated to the deprecia-
tion reserve fund in order to put
sufficient money into that reserve
which will have some relation to the
withdrawal from that fund.

The next item is under Demand No.
14—appropriation to the revenue
reserve fund. Hon. Members know
for what purpose this reserve fund is
being built up. We propose to add
Rs. 2,23,56,000 to this fund.

The third item is an increaSe in the
dividend payable to general revenues.
As hon. Members know, we pay a four
per cent. dividend on the capital at
charge to general revenues. The
amount 'of the capital at charge has
increased during the current year with
the result that we have to pay addi-
tional Rs. 71,54,000 as dividend to
general revenues. I wish to emphasise
the fact that these are really not ex-
penditure. They go into the balances,
and excepting the last item which will
go to the credit of the general reve-
nues, the other two items will stand
at our credit in the closing balance.

With regard to other items, there is
additional expenditure incurred on
maintenance. There have been
damages done by floods, earthquakes
and the like for whjch expenditure not
forecast in the budget had to be in-
curred in the course of the year. We
have then to take account of the fact
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‘that there has been.a further rise in
prices of indigenous s-res and that
has entailed additional expenditure,
Then there is additional expenditure
incurred on staff. We have had to
implement the decisions on the recom=
mendations of the Joint Advisory
Committee which were issued in the
course of the year. There has been
a certain amount of increase in the
expenditure on implementing the
Adjudicator’s award. We had ex-
tended provident fund benefits, expen»
diture on which depends on when cone
firmations of staff take place and it
also depends, to a certain extent, on
the conversion of temporary to per»
manent posts. There is again some
increase in expenditure due to loss op
grain shops in the course of the year,
Since August 1950 the price of pulses
which are supplied from these grain
shops has increased from Rs. 470 tp
Rs. 507. There has also been a
certain amount of expenditure which
could not be escaped and which could
not have been provided for in the
earlier estimates, for instance freight
at_public tariff rates for carriage of
railway materials. Before 1st April
1949 railway materials were carried at.
concessional rates, but with effect
from that date they are carried at
public tariff rates. The full effects of
this change could be gauged only after
gle ec\lccounts of 1949-50 had been
osed.

There has also been some increase
in the amount of loss in the working
of collieries, amounting to about RS,
30 lakhs. As the House knows, the
collieries belong to Railways but are
worked by the Commerce and Industry
Ministry. It has been found that in
the working of certain collieries duri
the current year the loss has moun
up to a higher sum and we have tg
foot the bill, as we have always done.

In all these cases I only want the
House to realize that the very faet
that we enforce a very severe cut on
the demands made by Railways for
expenditure necessitates our having to
approach the House later on for
supplementary grants. The point ig
that in the course of a year in a run-
ning commercial concern like Rail
ways, expenditure has to be met which
could not have been foreseen and
without incurring which it would be
impossible to run the service at a
proper standard. If we introduce a
new train it means more expenditure,
though it may bring more revenue,
But the increased expenditure has to
be incurred. And if it exceeds thg
budget provision already made, we
have to come to the House for a sup-
plementary grant.
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1 can assure the House that even
after meeting this expenditure of Rs.
24.47 crores the financial position of the
Railways will still be quite sound,
and hon. Members would have noticed
that we even expect a slight increase
in the amount of the surplus estimat-
ed, at the end of the current year.

In spite of this increase in expendi-
ture we have maintained the improve-
ment in the operation ratio of
Indian Government Railways. Some

which may interest hon. Mem-
bers are that in 194849 this ratio was
75-2 per cent. In 1949-50 it was 70.4
per cent. In 1950-51 budget the figure
was 72.4 per cent. and in the revised
estimate for the current year it is

X to go down to 68-.4 per cent.

A word about the suppiemenutary
grants  asked for under Capital
Account. There are two main_items:
Open Line Works—Additions Rs. 129
lakhs (Demand No. 16) and Open Line
Works—Replacements Rs. 421 lakhs
(Demand No. 17). Hon. Members
will remember that we have tried to
.throw on Revenues the burden not
only of repairs and ordinary replace-
ments but we have thrown oa Reve-
nues the burden also of replacements
which under previous conditions would
have been charged to Capital. And
that explains why we have to provide
as much as Rs. 550 lakhs ior the pur-
pose of additions and rep
Out of these we are providing for Rs.
50 lakhs worth of shares in TELCO,
that is, the Tata Electric Locomotives
Company, which is intended to pro-
duce locomotives in addition to what
we shall be producing at Chittaranjan.
Almost the entire balance of these Rs.
550 lakhs is due to thrown-forward
expenditure, that is, expenditure
which should have been debited to the
accounts of 1949-50 but which, on
account of want of information or
some amount of delay in the com-
pletion of the accounts, have had to
be thrown forward to the current
year.

I have very little to say by way of
remarks on the other items. And
what I have said I hope will give some
rough idea of what these items are
composed of and what justification
there is for our coming to the House
to ask for supplementary grants.

Shri Sidhva rose—

Shri Frank Anthony
Pradesh) rose—

Mr. Deputy-Speaker: There is no
general discussion on this.

‘Shri Sidhva: Last year one hour was
_allotted. :

(Madhya

renlacements.”

Railways
Mr. Deputy-Speaker: I thought the
hon. Member was very anxious to
avnid a general discussion of that kind.
But if that 1s the wish of the House I
shall have no objection.

Shri Gopalaswami: Sir, may I also
point out in endorsing what you have
just now said that a  general dis-
cussion, particularly today, should as
far as possible be avoided because all
these things, the general questions that
are raised in the cut motions, will all
come up for discussion on the Rail-
way Budget which I shall be introduc-
ing the day after tomorrow. There
will be three days of discussion on
that, and after that the House will have
‘an opportunity of debates on the cut
motions.

Shri Sidhva: I did not mean general

discussio  generally, but on this
motion.

Mr. Deputy-Speaker: Why not take
up the cut motions? There will
gt::tgle opportunity to discuss those
items.

The first cut motion is by Shri
Jnani Ram to Demand No. 4 “to dis-
cuss the materials destroyed by rains
and extra cut in T.A. etc.” The hon.
Member is new to the House evidently.
Two items ought not to be clubbed in
the same cut motion. Anyhow I will
allow him to confine himself either to
the one or the other.

DEMAND No. 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION

Materials destroyed by rains and extra
cut in T.A. etc.

Sbri Jnani Ram (Bihar): 1 beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 20,00,000 in respect of
‘Ordinary Working Expenses—
gsdmlig‘i)s't'ration’ be reduced by

The supplementary budget has been
sanctioned by the Standing Finance
Committee for Rallways which is re-
ported in the Committee’s
Volume 17, No. 3, page 6. As regards
the general principle of presenting
supplementary budgets I must make
a casual remark. This august House
had sanctioned a supplementary
budget in December last and apain,
after two months, a supplementary
budget is being presented. Each time
this House comes and sits in session
a supplementary budget is brought
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oetore it. The reasons have been ex-
plained in the Standing Finance Com-
mittee’s report of the same volume on
page 2, thus:

“Secondly, by the time the
August Review estimates are pre-
pared the accounts of the previous
year are not closed in all necessary
details and, since the actuals of
the previous year form the Dlasis
of the budget of the current year
under many of the detailed heaas,
the Revised estimates are general-
ly more accurate than the August
Review estimates.”

. From the language it appears that
it has been the general practice to
bring Supplementary Demands each
time the session sits. In the old
bureaucratic days it may be excused
ibut in the present set-up, it is not ex-
pected that such sort of things will be
coming each time. After all, we are
respansible people and it is the:peoples’
money. Everything is expected to be
«done in a better way and these esti-
mates are to be prepared in proper
time. It is not the general or normal
way that such demands are to be
brought each session.

Then, the Demand has been explain-
ed as due to several reasons. I invite
attention of the House to the Standing
Finance Committee’s report, page 6,
Pparagraph 3:

“Additional provision required
for continuance of temporary staff
engaged in various offices for
implementation of Central Pay
Commission and Joint Advisory
Committee recommendations and
Adjudicator’s Award; additional
staff for reclaiming materials spoil-
ed by rains and floods in_ the
Stores Department on the E. P.
Railway and for Bongaigaon Stores
Depot on the Assam Railway which
is being developed.”

The Railway employees are getting
:all sorts of facilities in comparison with
the employees of other Departments
and other employees of the Union and
States. They are expected to be more
careful. But things are being destroy-
ed here and there; things are stolen
and everywhere the property of the
Railways is considered to be res nullius
.as it is nobody’s property. This is not
a solitary instance. The House will
‘be amazed to know that in August of
last year cash amounting to Rs. 1,20,000
was being carried to Calcutta or some-
where and the whole amount vanished
in transit. It is a matter of regret that
when I put a question, it was not ad-
mitted and this fact has not been
mentioned anywhere. I think that
-unless these cases of embezzlement are
jncluded in supplementary grants, the

20 FERRUARY 1951

_Grants for 1950-51— 31 @8
Roflways

House is not expected to know any-
thing about them. I expect that the
hon. Minister will let this House know
the circumstances under which this
amount has been embezzled and the
remedy to put a stop to these practices.
I also expect that the Railway em-
ployees will be more cautious in taking
care of Railway properties.

Regrouping of Railways
Shri Frank Anthony: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 20,00,000 in respect of
‘Ordinary Working Expenses—Ad-
ministration’ be reduced by
Rs. 100”.

Mr. Deputy-Speaker: When was this
decision taken?

Shri Gopalaswami: On a point of
order, Sir, I do not know where he gets
the information about the decision. I
shall have a good deal to say about
this when I introduce the Budget.
May I suggest that so large a question
as that, is not connected with any of
the supplementary demands we have
now put forward and such a question
should not be discussed at this stage,
The hon. Member will have very full
opportunity for giving us the benefit
of his views on regrouping when I refer
to it in the general discussion on the
Budget.

Mr. Deputy-Speaker: ©rdinarily

_after the previous year, if any matter

involving any decision has to be taken,
it is brought up before the Standing
Finance Committee and then during
the course of the Budget when . Sup-
plementary demands come in and i1
any amount is spent, then that is the
opportunity to take it because in the
previous budget that did not appear
and therefore the House had no
opportunity to discuss. The hon.
Ministet has not placed any amount
under that head before the Stand-
ing Finance Committee either as
actual expenditure or. even as @
demand. The matter is going to be
brought up in the next Budget. So
this is a matter of policy and it ought
not to be allowed in the supplementary
demand by way of a cut motion.

Shri M. L. Gupta (Hyderabad): Op
a point of information, Sir......

Mr. Deputy-Speaker: I will dispose
of these two other motions and then
there will be a general discussion.

Shri Frank Anthony: Sir, you have
already given a ruling on this and I
have .to bow to it.- This decision was
taken on the 17th and my own respect
ful submission is......
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Mr. Deputy-Speaker: It will be placed
before the House.

Shri Frank Anthony: It may be plac-
€d before the House but Members have
the absolute right to raise a discussion
on any matter by way of a cut motion
irrespective of whether the grant refers
to that particular matter or not.

Mr. Deputy-Speaker: Order, order.
o. It is not on a cut motion. The
cut motion must relate to that parti-
cular subject. With respect to the
Railway Board cut motions are given
on a matter of general policy. Under
the cut motions here, no amount has
n spent. Here in this case cut
motions ought not to be allowed. The
matter is going to come up before the
House during the Budget and the
matter will be particularly referred to
as the hon. Minister has said in his
Budget speech. Members of the House
will certainly have an opportunity to
discuss then.

Cut motions standing in the names
of Shri P. Kodanda Ramiah and Ch.
Ranbir Singh are out of order (Inade-
quate amenities to third class passen-
gers and overcrowding in third class
compartments). That matter comes up
once again during the Budget. It is
& general matter of policy. Do hon.
Members wish to speak generally on
Demand No. 4?

Shri M. L. Gupta: While referring
to Demand No. 4 on Administration, I
invite the attention of the hon Minister
to page 3, paragraph II of the report
ot the Standing Finance Commitiee
for Railways:

Under ‘additional
staff’ it is stated:

“(b) Dearness Allowance due to
(a) above. and more staff ooting
out of grainshop concessions (30).”

“(c) More losses on grainshops
due to increase in the purchase
prices of commodities and procure-
ment charges etc.”

expenditure on

I am unable to understand as to how
the people: who are opting out are paid

Rs. 30 lakhs and why again we are
incurring more losses on the purchase
of grains.

I have been thinking hard about
putting a question on the M. & S. M.,
S.1. and B.N. Railways, but I could not
understand how the movement prices
are higher for the Railways than the
private consumers of coal. I would
dke the hon. Minister to explain these.
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The Minister of State for 'l‘n.nsport
and Railways (Shri Santhanam): The
first five pages of the Standing Finance
Committee’s report give an analysis of
the total supplementary demands ac-
cording to the items. They come
under the various demands and if you
prefer, I am prepared to answer all the
questions which my hon. friend has
raised so that they may not be raised
again in the other demands.

Mr. Deputy-Speaker: They refer to
demands 4 to 9. These are general re-
;narks to demand Nos. 4 to 9 on page

Shri Santhanam: I might take up the
casual remark of Mr. Jnani Ram re-
garding the supplementary demand. As
my hon. colleague has pointed out the
budget of a commercial concern is en-
tirely distinct from the budget of a
purely administrative office. In the
case of an administrative office, all the
expenditure can be very approximate-
ly estimated and we may expect the
results to very closely approximate to
the estimates. In a commercial con-
cern, it is not only expenditure on
staff; it is also expenditure on working
which brings revenue. As a matter of
fact, this very supplementary Budget
has shown nearly 16 crores of new ap-
propriations to funds, which means 16
crores or more revenue. This has been
obtained during this year, for which
expenditure had to be incurred. There-
fore, the general ruling that from the
very beginning of the year, we must
accurately estimate all the operations
of the Railways and that we should
not exceed the expenditure, will be
very _ difficult, unless we curtail
operations. What the House is en-
titled to ask is that expenditure should
not be incurred without proper revenue
coming into the exchequer. If we can
get more and more revenue by more
and more expenditure, I think the
House will ask us to go on increasing
the expenditure provided we get more
than a proportionate income in terms
of revenue. As a matter of fact, as
the Budget will disclose, we hope to
satisty the House that the expenditure
has been incurred from this commer-
cial standpoint mainly with a view to
increase the revenue.

Regarding the losses, a full explana-
tion has been given at page 6 of the
report of the Standing Finance Com-
mittee. The House knows the
conditions in which the Delhi offices
and stores had to be re-organised.
They had all to be organised on an
emergency basis. This year there
were unexpected rains and some
materials were spoilt in the Stores De-
partment of the E.P. Railway and also

the Assam Railway where things
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had to be done in a hurry and we
could not make stable arrangements.
After all, the total demand on that
account is put as three lakhs. The
other items are necessary items ’of
expenditure. I do not think that we
are asking the House a great deal. We
are taking steps both here and in
Assam to put things on a proper and
stable basis. Till then, we have to
manage as best as we can. That is
the explanation of this small item.

I do not know what embezzlements
the hon. Member spoke about. In
every case which an hon. Member of
this House has brought to my notice,
I had had detailed enquiries made and
whenever any kind of negligence or
other factors come to my notice, we
are taking drastic action. If the hon.
Member will send me particulars about
the particular embezzlement about
which he spoke, I am quite willing to
have enquiries made.

Regarding the points raised by the
other hon. Member, the position is this.
The Railway staff have a permanent
right to opt out of the grain shops and
take full cash allowance. Before 1949,
they were paid part cash allowances,
and part grain shop concessions. From
January 1949, all the Railway workers
were given the option, as a result of

the report of the Grain Shops Enquiry

Committee, to opt out and get their
full cash dearness allowance in terms
of the recommendations of the Central
Pay Commission. Today, out of
about nine to ten lakhs of workers,
three lakhs are still retaining the grain
shop concessions while the rest have
opted out. Out of these three lakhs,
any person can go out from the grain
shops concessions to cash’allowances at
any time. Only he cannot come back
to grain shop concessions, because it
is our policy to liquidate these grain
shops without hardship to those
workers, who consider it is to their ad-
vantage. Therefore, whenever any
warkers get out of the grain shop con-
ceksions, we have. to give them full
cash allowances which comes to about
Rs. 15 a month on an average per
employee. It may vary from Rs. ten
to Rs. 20; I am stating only on the
average.

Shri Sidhva: Would it not be a
saving to the grain shop also?

Shri Santhanam: To the extent they
opt out, that is a saving in the expen-
diture on the grain shops. That |1
perfectly true. But, while that is
saved, the prices are rising. For the
people who retain the grain conces-
sions, we are purchasing both grains,
pulses and cooking oil at much higher
prices. To calculate the increased

20 FEBRUARY 1951

Grants for 1950-51— 3169
. Railways

expenditure on grain shops, you must
add the two amounts. The actual loss
would be greater; it is partly compen-
sated by a reduction in the expendi-
ture, owing to opting out. The net
increase is due to the increase in the
prices.

Shri M. L. Gupta: It is stated to be
52 lakhs.

Shri Santhanam: I have got some
figures here. In 1948-49, the total loss
on grain shops was 29 crores; in
1949-50 the total loss on grain
shops was 9-8 crores. Twenty crores
were saved on grain shops; part
of that had to be given back in the
shape of cash allowances. In 1950-51,
the revised estimate is 9-9 crores.
Actually, the revised estimate is not
much greater than the figures for 1949~
50. But, we had estimated at a less
figure; because the prices have risen,
iltsi‘;ss onearly come back to the level of

Shri Sidhva: What is the meaning of
loss? Is it the estimated cost of the
articles?

Shri Santhanam: Actual purchase
price of articles minus the amount re-
covered from the workers. We.are
selling wheat at 24 annas whereas we
purchase at six annas or 63 annas.
The balance is the loss we incur on
wheat. Similarly for all the other
articles.

Mr. Deputy-Speaker: Is it the per-
centage of concession given to them?

Shri Santhanam: It is the amount
of concession.

Mr. Deputy-Speaker: What is the
percentage?

Shri Santhanam: It all depends.
These concessions vary because they
are based on families. If a man is
single, the compensation is little: if
a man has a family of eight members,
it is much. In 1950-51, it works out,
on an average to Rs. 33 a family. In
194849, it was about Rs. 26. It varies.
There is a difference of Rs. seven per
member on account of increase in the
prices that has occurred in the in-
terval.

Shri M. L. Gupta: Am I to under-
stand that employees having a larger
family will not opt out because it will
be to their interest to retain the grain
shop concessions and employees having
small families will opt out because it
will be to their interest? 1Is it the
position?

Shri Santhanam: That has been the
way in which the option has worked.
But, that is not quite correct, because
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we have given lump sum allowances
in some places and even when they had
large families, some have opted out in
order to get this lump sum payment.
Barring such cases, all the big families
have remained in the grain shop' con-
cestslons and small families have opted
ou

Shri Sidhva: One question, Sir......

Shri Frank Anthony: May I raise a
point of order, at this stage, Sir? I
have just been reading the rules and
I respectfully submit, that when a
Demand in respect of Administration
is !‘Jiut forward and xfmot.ice of a cu%
motion in respect of any aspect o
Administration is given, the Chair
cannot rule out discussion of that cut
motion. The Chair is fully competent
to rule out discussion in respect o
Supplementary Grants......

Mr. Deputy-Speaker: Let him refer to
the rule.

Shri Frank Anthony: I will refer to
the rule on cut motions. With regard
to general discussion, I admit that the
remarks can only be confined, in the
Supplementary Demands, to the items
diselosed here. Under Demand No. 4,
Administration is referred. = There
need not be any reference to this ques-
tion of re-grouping of Railways. I can
give a specific cut motion in respect of
any matter. For instance, take ameni-
ties to third-class passengers. After
all cut motions were given last time
and they were permitted though there
was nothing for amenities for third-
class passengers.

Mr. Deputy-Speaker: May I refer to
the rule for Supplementary Grants?

Shri Frank Anthony: The rules are
exactly the same, unless they are
specifically modified. I will read out
the rules. Why should we be penalis-
ed for the lapse of the hon. Minister.

Mr. Depnty-Speaker: The  hon.
Member is going beyond the scope of
the point.

Shri Frank Anthony: May 1 finish,
Sir?

Mr. Deputy-Speaker: I have heard
the hon. Member.

Shri Gopalaswami: May he be per-
mitted to say what the lapse of the
hon. Minister is?

Shri Frank Antheny: I did not say
Mr. Deputy-Speaker Order, order.

It is not a question of the hon. Mem-
ber willing to go into that. When
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there are a number of Supplementary
Demands, hon. Members would like to
go into all questions. We are not on
a general discussion now. Am I to
understand the hon. Member to say
that because there is a portion relat-
ing to Administration, we can re-open
the matters which were discussed in
the general discussion during the
Budget? That, prima facie, is out of
order. As regards other matters of
policy, I have got a ruling here.
Generally, so far as Supplementary
Demands are concerned, no matter of
policy ought to be referred to. If
necessary, I will quote:

“on Then Seth Govind Das asked;

‘Besides cut motions, if a demand
is put to vote, will it not be open
to Members to make their remarks
generally on those demands?’

Mr. Speaker said:

‘There is no difference, as far
as the scope is concerned, as
between the supplementary de-
mand itself and a particular cut
motion, except this that the cut
motion will have a still further
restricted scope. But the real
point is that these are supplemen-
tary demands, and in case of the
original demands, for whatever
objects they were made, the prin-
ciple as well as the policy of those
demands had been discussed
thoroughly by this House at the
time of the Budget, when the Bud-
get was sanctioned in respect of
those demands as also again at the
time of the Finance Bill. Any
further discussion over the whole
demand, either in respect of the
policy pursued or of the princi-
ples, will be nothing but a repeti-
tion of the same debate over and
over again. It is, therefore, that
the scope of the discussion will be
only restricted to such new things
or new items as had not come for
discussion before the House when
the Budget was voted upon...... A

Therefore, so far as policy is con-
cerned, if any portion of this excess
under Administration is due to policy,
then of course, jt will come for
cussion. But there are various things
in our Railway administration which
can be taken up now in_ connection
with the Supplementary Demands, if
this principle is accepted. If a pie has
been spent in addition, over and above
what has been asked for during the
previous Budget Demand, then it is a
matter for comment. The hon. Mem-
ber will certainly be within his right
to say that this was not discussed and
it relates to policy which was not
before the House, that so much money
was spent or is sought to be spent due
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to this policy. But the question of
regrouping of railways is not within
these Demands and I stick to the rul-
ing and the hon. Member ought not to
revert to it. .

Shri Sidhva: I find that a sum of
Rs. three lakhs has been spent. I
want to know how much of this is for
contingent expenditure and how much
for implementing the “Award”, and
whether the figure for contingent ex-
penditure is more or less this year
than in the previous year. It would
have been better if these items had
been put down separately here. You
know, Sir, in the item of contingency
usually there is a great deal of discre-
pancy. The figure necessary for im-
plementing the adjudicator’s award
must, of course, have been worked out
according to the award. So I will not
say anything about that. But I would
like to know the details of the contin-
gent expenditure to see how they com-
pare with those of the previous year.

Shri Santhanam: I need not remind
my hon. friend Mr. Sidhva that the
Railway Budget is a compilation of
the budgets of all the individual rail-
way administrations. Therefore these
three lakhs of rupees may be com-
posed of a few thousands for the S. I.
R., a few thousands for the E. I. R. a
few thousands for the E. P. R. and so
on. The figure is arrived at by adding'
up all these figures of the various rail-
ways. I do not think I shall be able to
give more details, and if the hon.
Member wants the details on particu-
lar railways, I shall............

Shri Sidhva: But what is the total
conti"ngent expenditure for the whole
year?

Shri Santhanam: There is no de-
mand as contingency, as such,

Shri Sidhva: But you have got it
there under the sub-heads.

Shri Santhanam: Contingent expen-
diture occurs almost in every demand.
If the hon. Member wants to know the
total amount for contingencies for the
ordinary expenses of administration,
I shall try to get the figures compiled
and give them to him. I do not think
I have got them here. All these items
were scrutinised by the Standing Fin-
ance Committee. I do not know if
that Committee even would go into
minute details of accounts which are
compiled by the Accounts Officers in
each railway administration and add-
ed up in the Railway Board's office.

Mr. Deputy-Speaker: In view of the
explanation given by the hon, Minis-
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ter, does the hon. Member want me to
put his motion to the House?

Shri Jnani Ram: No, Sir.

Mr. Deputy-Speaker: Now I shall
put the demand to the House.

The question is:

“That a supplementary sum not
exceeding Rs. 20,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951, in
respect of ‘Ordinary Working Ex-
penses—Administration’.”

The motion was adopted.

No. 5—ORDINARY WORKING
EXPENSES—REPATRS AND MAINTENANCE

Mr. Deputy-Speaker: Then we take
up Demand No. 5.

Shri Sidhva: Sir, I want some in-
formation. Clause (ii) says:

“Maintenance of locomotives—
on account of increased expendi-
ture on standard repairs owing to

increase in cost of duplicate
parts......... ”
Mr. Deputy-Speaker: Let me first

dispose of the cut motions.
Increase of Expenditure

Shri T. N. Singh (Uttar Pradesb): I
beg to move:

“That the demand for a supple-

mentary grant of a sum not ex-

ing Rs. 1,04,53,000 in respect

of ‘Ordinary Working penses—

Repairs and Maintenance’ be re-
duced by Re. 1.”

In moving this cut motion, I wish
first to draw the attention of Govern-
ment to the question of budgetting
particularly under this head, pointed-
ly. In the last Supplementary De-
mand, under this very head Rs. four
crores were demanded. The Standing
Finance Committee had then stated
that this Demand was due to under-
estimating in the Budget for 1949-1950.
Now, after experience of the first three
months of the current budget year as
much as over Rs. 4} crores nearly was
granted as Supplementary Demand,
Government have come for another
Demand of over one crore of rupees as
Supplementary Demand _under this
head. I feel that there is something
wrong that under-estimating should
go on like this. I am speaking from
experience of other committee meet-
ings where I have come across Ins-
tances of under-estimating or over-
estimating, so much so that sometimes
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Demands have been made right up to
March and ultimately Government
had to surrender large sums of money
out of the Supplementary Grants
made, because the original Demand or
Grant that was there was sufficient.
In this case that is now before us, an-
other point arises and it is this. After
the experience of 1949-1950, there was
before the Government ihe general
basis of expenditure under this head.
The budgetted figure in 1949-1950 was
Rs. 2,64 lakhs and odd. In 1950-51
budget there appears to have been a
desire to reduce expenditure under
this head and the item was reduced by
nearly a crore of rupees. So when the
Budget was prepared, it was felt that
the Demand should be reduced and
that there was intention to reduce ex-
penditure under this head. Ultimately
what happened? After experience of
three months—such a short time—it
was felt that over four crores would
have to be spent additionally, and then
again, after one month, when Parlia-
ment meets again, it is said that we
shall have to spend another one crore.
1 say this is not the proper method of
budgetting and there is something
wrong somewhere in the Ministry
which has to be looked into. Itis a
sort of thing which does not redound
to our credit, nor to the Ministry nor
to this House. If you persist in this
kind of supplementary demand and so
often vou are not being fair either to
this House or yourself.

Therefore I would like a thorough
examination to be made into our sys-
tem of budgeting: How the supple-
mentary demands are made from time
to time, why they are made, on what
basis and why they were not antici-
pated. I quite see the force of the
argument which the hon. Mr. Santha-
nam might advance that in a commer-
eial concern it is very difficult to be
very rigid. When there is a growing
income there is bound to be more ex-
penditure.. That is perfectly true, but
there is one factor which must be re-
membered. The Railways are a
monopolistic concern. Secondly, we
have a great tradition of railway ad-

ministration. You know how you are

working and what are the approximate
expenses. Therefore it should be pos-
gible with a fair amount of accuracy
to estimate your expenditure. Your
income may go up and expenses may
increase due to more running of trains
and more passengers using the trains.
But the question is whether all these
items are due to the increase in your
income? Certainly not. I find here
so-many reasons for the increased ex-
penditure given but they are not ex-
actly due to any increased work that
the railways are doing. It seems that
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the Ministry has decided that our
standard of repairs must be raised
and that we must expedite the rate at
which we are carrying on the repairs.
So there has been a change in your po-
licy of repairs and maintenance. It is
a good policy. But this policy must
have been decided upon three or four
years ago or at least you should have
anticipated it. It should have been
anticipated when the budget was pre-
pared. That is the main point I want
to raise. I do not want to go into de-
tails. I do feel that the system of
budgeting does require a thorough
going-into. I hope the hon. Minister
will give us information on this point.

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,04,53,000; in respect -
of ‘Ordinary Working Expenses—
Repairs and Maintenance’ be re-
duced by Re. 1.”

Inadequacy of Repairs

Shri Jnani ﬁamz I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,04,53,000, in respect
of ‘Ordinary Working Expenses—
Repairs and Maintenance’ be re-
duced by ‘Rs. 100.”

The provision of the supplementary
Demand No. 5 has been sanctioned by
the Standing Finance Committee for
Railways and it is included in its re-
port, Vol. XXVII, page 7. There is
not a single item under which extra
demand is not required for repair.
Everything requires to be repaired
such as locomotives, carriage and
wagon stock, etc. It is not known
why these things were not anticipated
before. The increased demand is due
to increase in train miles. This ought
to have been known before. If there
was increase in train miles there must
be increase in the running of loco-
motives and they would require more
amount for repairs. ‘Under other ex-
penses are mentioned repairs and re-
placement of tools and plant and
station machinery, travelling cash
safes, etc. I do not know what is
meant by travelling cash safes. Per-
haps they carry cash such as the cases
in which money disappeared during
transit. It is a matter of regret that
the hon. Minister did not know about
the disappearance of the cash chests
including the amounts contained in
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them. I hope he would give the de-
tails later.

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,04.53,000, in respect
of ‘Ordinary Working Expenses—
Repairs and Maintenance’ be re-
duced by Rs. 100.”

Shri Sidhva: Sir, in this demand ex-
cepting two items, Rs. six lakhs and
five lakhs under (viii) (a) and (b)
relating to implementation of the Ad-
judicator’s award and dearness allow-
ance, all the others should have really
come under the ordinary supplement-
ary demands, if they were necessary,
in the last December session. If you
go through every item you will be
pleased to observe that none of the
items could have escaped the notice of
the Railway Ministry in December
last, if not during the preparation of
the ordinary budget. As circums-
tances are, there could not have been
any emergency which has arisen about
all these items. Supplementary de-
mands are made only in extraordinary
circumstances.

Item 2 relates to maintenance of
locomotives on account of increased
expenditure on standard repairs owing
to increase in cost of duplicate parts.
About these Rs. 17 lakhs there was a
great deal of discontent, to which a
reference was made from time to time
and I had also written to the hon.
Minister about it. There is no doubt
that these new engines are good. They
are very heavy and faster in speed.
Their life may be longer. I admit all
that. But the question is whether
they are suitable for our purpose, for
I find that these engines have to go to
the workshop frequently. Within six
months of the arrival of the new en-
gines several of them have gone - to
workshops. I do not think that the
hon. Minister, Shri Gopalaswami
Ayyangar will deny that, because I
have had correspondence with him,
and he has tried to satisfy me on this
matter. I do not want to condemn the
engines as some others have done that
they are not suitable. But I ask whe-
ther there is justification for the im-
port of these engines which cost large
amount of overhead charges, which
have also considerably increased. It
may be said that it is due to the en-
gines being big. I have no informa-
tion before me. But I have seen them
and therefore I am making these re-
marks. In both the B. B. & C. I. and
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G. 1. P. workshops I have seen as
many as twelve engines in June last
year. These engines -were absolutely
new and they had to be sent to the
workshop. I made a reference to the
hon. Minister regafding them and the
argument advanced was that some
parts required replacement. Their
engineer on whose advice they were
ordered was looking into it. Some of
the parts broke frequently. I do not
know what is the position today.
Many locomotives have arrived and
new orders have been placed and I do
not know whether they are the same
type of locomotives. Though keeping
in view the long life and the matter of
speed of the engines, Government
should also keep in mind the over-
head and the high recurring expendi-
ture. That is the more important
thing in a capital investment. Take
the case of the heavy tractors which
have been imported. They are no
good for our soil. When the subject
comes up for discussion I will disclose
that nearly five crores worth of trac-
tors are remaining id}e .........

Mr. Deputy-Speaker: We are on the
Railway Ministry, not the Agriculture
Ministry.

Shri Sidhva: It is only an illustra-
tion. Similarly our heavy engines
may be good but I do not know whe-
ther our lines are sound and sirong,
in the sense that they have not been
laid on solid foundation &s in foreign
countries. The hon. Minister has ad-
mitted that position. Therefore I
would like to know what is the posi~
tion regarding the new loromotives
and how much of the 17 lakhs have
been incurred on account of repairs
to these engines.

Then we come to (iii)—Mainte-
nance of Carriage and Wagon stock
—chijefly due to more units to be
repaired than anticipated and in-
creased cost of periodical cverhauls
and running repairs, etc. Am I to
understand that this was not noticed
when the last Supplementary Demand
was made but was noticed in the
month of January only? How could
it be that this amount of three lakhs
was noticed only subsequent to the
granting of the. Supplementary De-
mand last time? Everywhere I have
seen referred to “increased costs”—
that is a common vphrase which is
used now on account of intlation and
the high cost of labour. But we
must have some detailed data about
it showing in what respects prices
have increased and who is responsible. -
I am actuated to bring this matter
to the notice of the hon. Minister for
this reason that many of our contracts
are made on a cost plus basis. It
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was a new thing to know of this “cost
plus”. I came .across it during dis-
cussion in the Estimailes Committee
with officials of one of the Ministries.
‘This cost plus system is' dangerous.
The Ministry places an crder at the
price prevailing at that time. Plus
means the difference between that
price and the price prevailing at the
time of shipment of the goods. If I
place a contract for £10 this month,
but if the price at the time of ship-
ment in March is £17, I have to pay
£17. It is a most extraordinary
thing. It is no contract at all. We
‘have played into the hands of those
contractors. I do mnot think our
Ministry was unaware of these things.
Knowing what is the meaning of cost
plus, they began placing orders. I
do not say that this has happened in
thg t%reresent dt;ase but Lwant to know
Whether such a system prevails in
the Railway Ministry. It is a dan-
_gerous system which has brought to
our State very great loss and helped
enormously the contractors and the
intermediaries who have benefited and
made millions out of our poor
country’s Therefore, 1
‘would ask the hon. Minister whether
such a system exists in his Ministry
?uls"? :n% 1;f t:;-t doesmgtwould request

in see it is immedi-
-ately abolished.

Then I would like to know why
the costs have increased. It is true
that prices of all gonds have increas-
ed. But do you purchase from the day-
to-day market? You purchase crores
worth stores—surely some sort of
order has been placed earlier? Over
and above such a normal order if
You order again for an emergency
purpose I can quite see the necessity
for that. But if it is not for an em-
ergency purpose, I would like to know
who has erred in not indenting for
the proper requirements needed du-
ring the year and what has necessita-
ted their extra indenting. The other
day I’ learnt that nearly two to three
years’ stocks are always kept in our
workshops. That being so, what are
the extraordinary circumstances that
have necessitated the Ministry to in-
dent for which we are {o pay increas-
ed costs?

I now come to item (iv)—Main-
tenance of Electrical Services—Rs. 11
lakhs, again owing to rise in ccsts. If
Fyou say “rise in cost” in the case of
every item, then we bhave no argu-
ments. We should know how they
thave risen. If the hon. Minister says:
“Everywhere there is inflation”, that
svould be no answer. “Labour de-
smands more and manufacturers de-
mand more”, if that is the argument,
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it may be tenable from their point of
view but......

An Hon. Member: What is the solu-
tion?

Shri Sidhva: I want to know facts
first of all. What is the use of asking,
“What is the solution?” I want to
know how really the price has risen.
Somebody may be making money in
the bargain. I am speaking without
any books or papers and therefore 1
am entitled to know this answer. This
increase in costs should not be made a
common feature in every case in and
out of season. Was attention paid at
the time of placing the general order
to find out whether all the requirements
are covered? Or are these things due
to extraordinary circumstances? If
they are due to extraordinary circums-
tances then the House is entitled to
have information on it. It is not a
small amount jnvolved here—it comes
to a crore all put together. Of course
I am glad that the hon. Minister has
given us more information this time
than was supplied last year. I am
thankful for that. But a mere state-
gent as given here will not satisfy the

ouse.

The next item is (v)—-Other Ex-
penses—due to more repairs to and re-
placement of tools and plant and station
machinery, travelling cash safes, tar-
paulins, etc. and additional provision
required for freight at public tariff
rates for carriage of maintenance mate-
rials for which adequate data were not
available at the time of the earlier es-
timate. The amount is Rs. 20 lakhs.
Now why were those articles considered
as emergency requirements and why
were adequate data not available ear-
lier? What were the data that were
required but which were not avail-
able. to the Ministry at the time of
preparation of the Budget or even at
the time of the last Supplementary De-
mands a month ago? How much does
each of the items of expenditure like
replacement of tools come to? How
much was for travelling cash safes,
how much for replacement of tools, how
much for tarpaulins etc? If these
amounts are given separately it would
give us an indication of the amount
spent under each head. But at present
the figure of Rs. 20 lakhs is given under
which all the expenses aré jumbled
together. As such we cannot make out
whether there was an emergency or
whether this increased expenditure is
due to any mistake.

The next item, (v)—Maintenance of
steamers and harbours—-amounts to
Rs. four lakhs. There also I want to
know whether there was an emergency.
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The last item, that is (ix)—Mainly
due to adjustment under Special heads,
such as inflationary element in expen-
diture incurred after 1942-43, etc. by
writeback from D.R.F.—comes to Rs.
eleven lakhs. It is only a matter of
book entry and I do not want to say
anything on it.

With these words I hope the hon.
Minister will kindly consider my re-
marks in the spirit in which I have
made them, and also give an exgiana-
tion to the House as to what really
was the emergency involved. I would
also request him to tell the House what
is the position of the new locomotives
which I have mentioned earlier. I
would also request him to give infor-
mation on the other items that I have
referred to.

The House then adjourned for Lunch
till Half-Past Two of th_e Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]

Shri Hussain Imam (Bihar): In speak-
ing on this Demand, I have first of all to
point out certain deiiciencies In the
information supplied to us by Govern-
ment. The expenditure as given in the
Standing Finance Commnittee report No.
3 outlines the total amount whereas the
Demand that has come 1o us only gives
the particular Railways. There is no
correlation between one Demand and
the other and we do not know how far
the sums proposed are distributed on
the Railways individually. This is
neither given in this Demand nor in the
Standing Finance Comruittee report. I
know that on page 8 of the memoran-
dum information is given about the E.P.
and O.T. railways. if something on
those lines is given to hoa. Members,
we shall know exactly now much we are
spending on each Railweay.

Coming "to the important items, it
seems rather strange that although the
floods occurred in August-September
of last year, they were not reported to
the Railway Board till November and no
provision was made for this item in the
Supplementary Demands which were
placed before us in December last. I
am referring to itemn 7 on page 8 of the
Standing Finance Committee report No.
3. Although the damsge caused in
Punjab and Bihar was very wide, no
demand was placed before the House in
December and the Demand has come
to us so late.

Another item to which 1 wish to refer
is item 3-—mainteance of carriage and
wagon stock. This item finds a place
also in the second report ¢f the Stand-
ing Finance Committee held on the 9th
of December. 9th seuns to be a
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favourite date with ithe hon. Minister.
Both the meetings were neld on the 9th,.
perhaps because our  Constituent
Assembly met on 9th December.

The Minister of State for Parliamen-.
tary Affairs (Shri Satyanarayan Sinha):
I was also born on Lh_at date.

Shri Hussajn Imam: ] was referring,
to page 5 of Vol. II. Was it impossibie
to judge with accuracy the increase in
the expenditure? What is the reason
for so great a difference? In this con-
nection, I am particularly anxious to.
find 'out whether the charge made by
my hon. friend Mr. Sidhva is a correct.
one. I am not asking Government to
give a reply immediately, but an.
examination should be maie as to whe.
ther the charge was correct or incorrect.
From the position that we occupy heve.
it is not proper that charges should be
made on Government for not having:
foreseen things and if a charge is made
i* iIs in the best interests of Gov--
ernment to enquire into it thorough-
ly and place a report before the House.
Then there is a provision made for
repairs to the banks of the Kosi river.
We had a very bad flood on the Kosi:
river and that was very early in the
year, or to be precise in July. A thing
like this should have reaily come in the
Supplementary Demands of December
and not now. I would request the hon.
Minister to throw some light on these
points.

Shri M. L, Gupta: Referring to.
Demand No. 5, item 3(b). I made en-
quiry from the hon. Minister and he
was kind enough to say that for 1949-
50 he had provided for Rs. 98 crores
and now there is provision fo1 Rs. 99
crores. Over and above this, if you
turn to page 3, para. 2, you will find'
that the consolidated expenditure for-
paying those who have cpted is Rs. 30
lakhs and the expenditure on the grain--
shops is Rs. 22 lakhs. 1 fail to under-
stand how we are incurring this large
expenditure on both sides. When peo-
ple opt, there should be a proportionate
reduction here. Contrary to that, we-
find an extra Supplementary Demand.
I am not able to reconcile myself to the
position and would lixe the hon. Minis--
ter to explain the position.

Dr. Subramaniam (Madras): I want
to make one or two observations in re-
gard to the maintenance of locomotives:
and repairs. We are asked to sanction
nearly Rs. 17 lakhs in this 1
think previously there was a system on
the Railways that cach driver was en-
trusted with one engine and he was in
sole charge of it. That system has been
cancelled after the war due to shortage
of engines. When repairs are found
necessary, the driver when he hands
over the engine to the loco shed has.

y
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to note down the repairs which he has
found necessary during the running
and these items of repairs are done.
Now, it is not certain that for his next
trip he will be given the same engine,
whereas previously he was certain that
he will have to take the same engine
and therefore he was more careful to
note down the repairs and sce that they
were carried out in the proper place
and within proper time. Now, he is not
80 much interested since he cannot get
the same engine for the next trip. If
the old system is revived, the engine
drivers will be more careful and will
take proper interest. Also, if there are
small repairs, they will look into them
and thus avoid major repairs. If this
suggestion is carried out, great savings
can be effected in locomotive repairs
and maintenance.

Shri Khandubhai Desai (Bombay):
When this Demand No. 5 has come be-
fore the House, I would like to place
certain observations. Only two months
back we had accepted a demand of
ahout Rs. 4,42,00,000 for repairs and
maintenance. Again a second supple-
mentary demand for about Rs. one
crore has been brought. The total
amount of the supplementary demands
made in December and now comes to
about Rs. 45 to 50 crores in a budgel
of about Ks. 220 crores. When about 25
per cent. of the Budget is hrought now
and then before the House in the shape
of supplementary demands, tne natural
presumption is that either there has
been an under-estimate, or that there
has been a deliberate attempt to do it.
1 personally feel that as the Railway
Budget pertains to a comrmercial and
industrial undertaking, I think the
picture that is placed before the House
does not appear to be a real picture.
I do not know when after two days the
hon. the Railway Minister will come
before the House with his railway
budget, on what figures he will base
his estimate for the year 1951-52 —
perhaps on the working cf the Railways
for two or three months only. I would,
therefore, take this opportunity of
placing before Government that some
other form of budgeting should be
evolved as far as the Railways are con-
cerned.

~If we look to the items, we find that
some of those very demands in respect
of which sums were voted in December
have again been brought up. The
question naturally arises why within
two months the hon. Minister should
rome forward for additional amounts.
The explanation inay, perhaps, be that
the working of the Railways have been
‘better, with the result that they are
able to provide for items like replace-
ments and repairs, which previously
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they thought they would not be in a
position to provide for. But I feel that
Railway budgeting should be done on
a different basis. 1 suggest that while
coming before the HHouse for supple-
mentary demands sometime in Septem-
ber, Government shouid give us a com-
plete idea of the income which they ex-
pect to derive from the working of the
Railways with full explanations of the
supplementary demands which the
House is asked to vote.

Shri Gopalaswami: The debate on
this particular demand has centred
round the methods of eslimating that
are now adopted Ly tne Railways. It
has been complained that we came to
the House for supplementary demands
in December last and within two
months we have come agein for supple-
mentary demands on severai of the
itemps in respect of waich we obtained
the sanction of the House for supple-
mentary grants in December. That is
so. I want the House only to realise
this one fact. Ihe supplementary
demands that were prought before the
House in December were really decided
on by the Railways Idinistry somewhere
about August and but for the fact that
at the session of the House then sitting
it was not possible to take up the
demands 'then, these denands would
have been sanctioned somewhere about
August. As a .natter of fact the
demands placed before the House in
December last were based, as I said in
my epening remarks, cn the actuals of
the first three months of the financial
year and the approximate actuals for
another month. It so happens that on
account of the fact that the supple-
mentary demands sanctioned in Decem-
ber were not related to up-to-date
figures, certain of he ilems in the pre-
sent demand for supplementary grants
relate to what were demanded in
December last. I do concede the posi-
tion that if matters had been better
arranged both by the Railways Ministry
and as regards the business of the
House, this particular criticism would
not have been so insistent as it has
been today.

Now with regard to estimates them-
selves, particularly in regard to the
question as to why after having obtain-
ed budeget sanctions for a number of
items, we come in for large grants by
way of supplementary demand later on,
I wish to mention one other fact which
I think the House ought to take into
consideration. We have been trying to
implement the economy drive both
during 1949-50 and for 1950-51. We
received estimates of the reguirements
of the various Railway udministrations
for the purpose of preparing our budget.
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On account of the economy drive we cut
those demands as much as we possibly
could and practically ecery railway
administration suggested that their
demands had been cut to the bone and
that it would be aifficult for them to
work within the inonetary limits that
we set for them in the budget. The
directions that were issued from here
were that they were bound to see that
the budget grants were not exceeded
and that if there is anything very extra-
ordinary which prevented them from
doing so, they must maike out a special
case and come up for sanction for sup-
plementary grants. As a matter of fact
the complaint has been almost universal
amongst the railway administrations.
Of course we cannot allow the services
to fall below the standard and we have
to look into every case of a request
from a railway administration for
additional grants and deal with it on
the merits. In some cases it was un-
avoidable to sanction the additional
grants the railway administrations
wanted. That is one very important
reason in this connection.

Let us take the provision under
Demand No. 5. In 1948-44 the total
under this head Repairs and Mainten-
ance was Rs. 449 crores. In 1949-50 this
mounted to Rs. 52:02 crores. In the
budget for 1950-51, after having cut the

demands drastically, we provided for '

Rs. 51°59 crores. In the August review,
for the reasons which I have already
indicated, we had to take the total up
to Rs. 559 crores. A further few
moanths of working brought to our notice
that even this was inadequate, and we
have had to ask for—it is put down
as—Rs. 56-84 crores. If we compare
Rs. 56:84 crores with Rs. 52:02 crores
there is no doubt that there is an in-
crease of about Rs. 4 crores in the ag-
gregate. But due to the reasons I have
already explained it was not possible
for us to avoid this increase, because if
we had granted the legitimate demands
of Railway Administrations our budget
provision should have been more gener-
ous than it was. And an increase of
about Rs. 4 crores and odd which we
obtained in December plus a crore
now, I do not think, is in excess of the
needs of the situation.

There has been some criticism of the
increased allotments that are asked for
under Maintenance, particulary Main-
tenance of Rolling Stock. A large slice
of the amount that we are now asking
for falls under increased cost of re-
pairs to rolling stock. Of course this
increase compared with what actually
was spent in 1949-50 under this head
is not excessive. But the real fact is
that almast at the beginning of the year
we noticed that the siandard of main-
tenance of rolling stock on several of

3
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the Railways was much Ltelow the pro-
per level, and sttingent orders werse
issued to Railway Administrations from
here that the standard should not be
lowered, it should be brought up and
all arrears of maintenance and repairs
of rolling stock should be overtaken by
the end of the year 1951-52. That ex-
plains the bringing inlo existence of a
somewhat accelerated programme of
repairs to rolling stock. That also ex~
plains a part of the increase.

With regard to what fell from my
hon. friend Mr. Singh I am not here to
say that every item on which additional
funds are now being asked for could
not have been anticipated when we
submitted our first list of supplementary
demands. There are possibly a nume
ber of items where with a little greater
foresight it might have been possible
for us to include them in the December
Demands and perhaps reduce the
amount that we are now asking for.
But as a matter of fact 1 may inform
hon. Members that this has been
noticed in the Railway Poard’s office
already and the Administrations which
failed to make proper forecasts
probable expenditure during the current
year have been pulled up and told that
this sort of thing should not occur
again. I hope as a result of more
stringent scrutiny of esiimates that
come from the different Railway Ad-
ministrations and greater care on the
part of the Adminisirations themselves
in preparing their estimates this sort
of thing will be minimised in the future.

That is also my reply to my hon,
friend Mr. Hussain Imam. He said it
would be better if information which
is given in a particular form in regard
to certain items was aiso given in that
form in regard to certain cther items.
{adShalt:) certainly have tha: matter lock~

into.

Then I think Mr. Sidhva made a
point of the fact that under every item
the familiar words have occurred “due
to increase in cost”. That is to say, he
wanted to know what exactly were the
causes of this increase in cost and
he added that these causes must
have been. stated in the in-
formation that is supplied to hon.
Members. He will notice that each of
the items under which this particular
phrase occurs consists of a large num-
ber of small items lumped together and
the total figure is taken and on a lange
number of these individual items there
have been increases in price in the
course of the year which gould not
have been foreseen when the Budget
was presented. " It is as a result of the
recognition of the actualities of the
situation as regards prices that this has
happened. Now, take for instance the
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question of prices. I am giving you
- some figures from the Economic
Adviser’s Index of Wholesale Prices.
Under Industrial Raw Materials on
7-1-50 the index was 482, on 9-12-50 it
was 530, and on 6-1-51 it had risen to
547. Sumlarly under Serai-manufac-
tures it had risen from 333 un 7-1-50 to
855 on 6-1-51. And under Manufactured
Articles there is an increase of ten
between those two dates. Now, repairs
of rolling stock involve labour. In the
case of labour it may be workshop
labour, but insofar as casual labour is
employed we have got 1o pay whatever
the market requires us to pay. But
that perhaps is a very small item. If
you take the s that are requir-
ed for carrying out rzpairs, some of
them are issued from our stores and
there the actual book value will be
debited to the work concerned. But a
large proportion of materials which go
into the work of repairs to locomotives
ete., is reported, have to be bought on
the spot from the market and so forth.
In those cases the figures I have given
of the rise in prlces would have a
material effect on raising the cost.

There is one other point with regard
to that which I want my hon. friend
Mr. Sidhva to realize. What exactly is
paid for a particular piece ot  Work or
for a particular quantity of raw
materials used in that work, which is
decided by a responsible oicer, is
checked by authorities to whom that
particular function has ba2n entrusted
and we have got to assume, unless we
come across any particular fraudulent
transaction and so on, that these prices
are prices which are reascnable and
these are the market conditions. I can

. confess that I do not go into the details
of every item which enters into the
cost of repairs. It is not possible. If
I were going to do that I shouid have to
close every other activity that I am in
charge of, nor can hon. Members of
the House undertake this responsibility:
Not even the Members of our Stand-
ing Finance Committee. A certain
amount of confidence has to be repos-
ed in people who incur this expendi-
ture, who are responsible officers,
whose work is checked by accountants
and auditors. erefore, I would put
it to the hon. Mr. Sidhva whether it is
really necessary that we should give
all the details which apparently he has
got in mind. If we were to do that,
we shall give him about three or four
sumptuous volumes to read. I am
sure, that even with biz well known
industry, he will be unable to find time
to read them .

3 PM.

Shri Sidhva: What about repajrsv to
new locomotives?
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Shri Gopalaswami: The hon. Mr.
Sidhva has referred to new locomo-
tives. Within six months of the arri-
val of some of them, he said they had
to go into workshops for repairs. As
a matter of fact there are locomotives
which were designed by the Railway
Board in their Central Standards
Office. These specifications were given
to the manufacturers; they manufac-
tured them, shipped them and they
came here. It is true that in the case
of the first few engines there were a
certain number of teethihg trouhles.
First they had to be tried out, used on
our track and also there were some
small minor defects noticed and in
order to put these right instead of
working them with all their defects on
the lines, they were sent into these
workshops for that purpose, of replac-
ing a small part here and repairing
another part there. It is quite likely
that he saw a dozen locomotives at the
same time in the workshops. That is
quite possible. 1 may inform
hon. Members that the condi-
tion of ese engimes at the time
they arr.ved, has been given the most
careful consideration and in regard to
one or two which we considered were
not strong enough or where the engine
was concerried, we have had them re-
placed by the manufacturers. In the
case of other certain alterations have
been carried out at the instance and in
consultation with our expert advisers
and I may confidently say that the per-
formance of these locomotives on our
tracks has been entirely satisfactory,
if not entirely satisfactory, to the ex-
tent of 95 per cent.

Shri Hussain Imam: Is he referring
to W. P. engines?

Shri Gopalaswami: Yes.

Shri Sidhva: Who paid the cost of
replacement, Sir?

Shri Gopalaswami: I cannot answer
that question off hand. It is possible
that some of the cost will be borne by
us and some of the cost was thrown
on the manufacturers themselves, but
that is a matter on which if detailed
information is required, 1 could collect
and give it. I shall have something to
say about this in my Budget speech.
You will know what exactly we in the
Ministry have done in respect of these
engines, getting information of the
durability and driving quality of these
engines and what we propose to do in
that connection. Dr. Subramaniam re-
ferred to the old practice of a locomo-
tive being assigned to each driver. who
as soon as a particular tour of work
on a particular occasfon was over used



3188 Demands for Supply.

to send it into the shed with a list of
whatever defects he may have noticed
in the performance of the locomotive
during that particular trip. I under-
stand that this system is still continu-
ing on certain Railways. It is not con-
tinuing on other Railways because
they thought that both economy and
efficiency would be promoted by pool-
ing these locomotives and carrying out
the repairs to all of them. As regards
the relative efficiency of the old sys-
tem and the new system, I believe our
expert officers have their own definite
opinions. I myself have not gone into
the merits of these opinions and I
should certainly ask for a note of what
particular experts think on this prob-
lem and shall take such action as may
be considered desirable.

Shri Sidhva: They worked that
scheme satisfactorily for thirty years.

Shri Gopalaswami: I will take that
fact into account.

The last thing I need refer to is the
suggestion that has been made by my
hon. friend, Mr. Khandubhai Desai.
That was something which arose out
of the criticism that has been made
today, namely, of the changes in esti-
mating that have resulted on account
of our having to apply for supplemen-
tary grants of large amounts. His sug-
gestion was that being a commercial
concern, not being amenable to the
ordinary principles which govern ad-
ministrative budget making, he would
ask me to consider the desirability of
presenting a budget on the eve of a
particular year and submit another
Budget with Revenue and expenditure
and Capital receipts and capital expea-
diture somewhere about the beginning
of autum, say September and get the
approval of the House. But such a sup-
plementary budget would not be really
a Supplementary budget. What he
“wants is that at the beginning of the
year we should estimate both receipts
and expenditure with the information
then available and then modify these
estimates at the beginning of the sec-
ond half of the year, so that we may
avoid as far as possible all de-
mands for supplementary grants.
This is rather an attractive
idea. I do not know if it obtalns
in any commercial concern. I have
not had experience of it in any
commercial concern. With regard to
the Railways they are a sort of admi-
nistrative cum commercial concern and
we have got super-imposed on all these
the control of Parliament and it is for
us to consider whether we should vn-
dertake in the case of Railways the
making of two budgets and invite the
House to sit on these two Budgets for
330 P.8.D.
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days together for the purpose of pas-
sing them. I shall try to see what.the
merits of the suggestion made by bim
are and if at all it is passible to. im-
prove the present state of things, I
shall do what I can.

Shri T. N. Singh: The hon. Minister
stated in the beginning there was an
attempt at economising and the budget
figiwe was put at a lower level and
then subsequently new expenses came
in or new circumstances arose and
they had to increase the expenditure.
I want to know whether those higher
standards were under consideration at
the time the budget as prepared or
whether those higher standards were
considered later on in the year. _,

Shri Gopalaswami: All I can say is
that the directive to attain  higher
standards, to liquidate all arrears of
maintenance and repairs, was issued
after the Budget was passed by the
House. I am not in a position to say
definitely whether we had not got this
matter under consideration at the time
of the Budget. It is possible that we
had it under consideration; but we
had not reached the conclusion to issue
a specific directive on this question.

Shri M. L. Gupta: My point has not
been met, Sir.

Mr. Speaker: What is his point?

Shri M. L. Gupta: I referred that
last year, in respect of dearness allow-
ances and food-grains allowances, five
lakhs......

Shri Gapalaswami: Do I understand
the hon. Member’s point to be that we
provided fairly generous amounts un-
der dearness allowances first; and that
when the adjudicator’s award came in
it was possible to have adjusted the ex-
tra five lakhs that are now being ask-
ed for out of the large amounts that had
been provided for in the Budget? Is
that the point?

Shri M. L. Gupta: No, Sir. My
point is this. We have provided 9-8
crores in the last year for foodgrains
shops. This year we have provided
9-9 crores, as explained by the hon.
Mr. Santhanam. After that, we are
providing here......

Shri Santhamam: This 9-9 crores in-
cludes the Supplementary Budget.

Shri M. L. Gupta: This 30 lakhs also?
Shri Santhanam: Yes.

Shri M. L. Gupta: This 22 lakhs
also? )
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Shri Santhanam: Not probably.

Shri M. L. Gupta: We have been
providing 30 plus 22 lakhs. We are
told that some people have opted out
and we have provided 30 lakhs for
them. We have further provided 20
lakhs as loss on account of grainshops.
If people have opted out of grainshops
concessions, how is that we find incre-
ment on both sides?

Shri Santhanam: As I explained, the
actual increase would have been much
more than 52 lakhs but for the opting
out of certain people to cash allow-
ances. The net resulting increase is
much less than what it would have
been if they had not opted. The prices
have risen much in pulses and cooking
oil and cereals and as I explained in
the morning the concession per family
has gone up from Rs. 26 to Rs. 33.
That would have been reflected full
in the demand but for the fact that
people have opted to cash.

Shri M. L. Gupta: But. we are pro-
viding......

Mr. Speaker: We are going into an
grg;xment. I shall put the cut motions
rst.

Shri T. N, Singh: I beg leave to
withdraw my cut motion.

The cut motion was, by leave,
withdrawn.

Shri Jnani Ram: I beg to leave to
withdraw my cut motion.

The cut motion was, by leave,
withdrawn.

Mr. Speaker: The question is:

“That a supplementary sum nct
exceeding Rs. 1,04,53,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March 1951,
in respect of ‘Ordinary Working
Expenses Repairs and Mainte-
nance’.”

The motion was adopted.

DEMAND No. 6—ORDINARY WORKING
ExXPERSES—OPERATING STAFFP

Mzr. Speaker: Demand No. 6. There
is no cut motion.

The question is:

“That a supplementary sum not
exceeding Rs. 46,30,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in res-
pect of ‘Ordinary Working Expen-
ses—Operating Staff’.”

The motion was adopted.
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DEMAND No. 7— ORDINARY WORKING
ExPENSES— OPERATION (FUEL)

Freight of coal and losses on collieries.

Shri T. N. Singh: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 53,42,000 in respect of
‘Ordinary Working Expenses—-
gperlation (Fuel)’ be reduced by

e. 1.”

I have moved this cut for the pur-
pose of raising my voice against what
I think is inefficient management of
the collieries and the way in which
fuel is being used and supplied on the
Railways.

1 feel, as may be very clearly estab-
lished by looking at the collieries
which are next door to the Railway
collieries that we are not actually
getting full value for all the money
that is spent on the management and
running of these collieries. This ques-
tion engaged the attention of the
House during the last session also and
opinions were expressed that these

. collieries are not well managed, that

they are not economically managed,
and that, at the same time, the treat-
ment of the workers—as some of those
who are working among the labourers
in these collieries will vouch for—-is
not satisfactory.

. Shri Hussain Imam: On a point of

information Sir. Did you put Demand

11:110. 67or 7? He is speaking on Demand
o. 7.

Mr. Speaker: Demand No. 6 was
carried by the House. Demand No. 7
is before the House and he is moving
his cut motion.

Shri T. N. Singh: I feel that the
management of these collieries is not
all right. As a matter of fact when
a supplementary demand is being
made because of the increased cost of
production in these collieries, I do feel
that it is time that we voice our feel-
ings on the subject.

Firstly, if you compare the working
cost and the cost of production of the
various collieries run by the same
management, more or less in the same
area, you will find that the working
cost varies. This could be checked up
by merely looking at the last year’s
literature which was supplied to us
during the Budget time. Similarly,
there are other collieries which are not
economical to run. They reauire to
be closed. Even if we work them and
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use ali our efficiency, they may _not
give the result that we expect. It is
very necessary that a proper investi-
gation should be made to find out
which of the collieries can work econo-
mically and which of the collieries re-
quire new and proper machineries, so
that they could give the maximum re-
sults for the money and labour spent
on them. This is necessary especially
when we find that the cost of produc-
tion in these collieries is going up.

Secondly, there is an item which says
that due to longer route by ship, the
cost of coal supplied to the Railways
has gone up. I do not kmow what the
circumstances were; but I do feel that
this does show a lack of co-ordination.
After all, it is always possible to esti-
mate where we want particular things
to reach and at what time. Our de-
mand for coal is known; we know
what the Railway will approximately
require, and when they will require.
I see no reason why proper arrange-
ments should not have been made in
advance especially when we have got
our own collieries, our own arrange-
ments, and when we know what
amount of coal is imported from out-
side, etc. When all these things are
known, it is but proper that things
should have. been anticipated and this
extra burden on the tax-payer should
have been avoided. For these two
reasons, 1 have raised this point and I
hope the Railway Minister will kindly
satisfy us on these points.

Mr. Speaker: Mr. Santhanam.

o
Shri Sidhva: I would like to speak
on this, Sir.

Mr. Speaker: Let us hear what the
hon. Minister has to say. It is better
if he intervenes in the debate at this
stage, and answers the points.

Shri Santhanam: My answer is brief.
So far as the collieries are concerned,
we are presenting the Budget accord-
ing to the old practice. The collieries
are actually managed by the Ministry
of Works, Production and Supply, now,
formerly by the Ministry of hidustry
and Supply . I know thut it is not quite
satisfactor” that we should be present-
ing the Budget when somebody else is
responsible.

Shri Khandubhai Desai: This is not
presenting the Budget; this is present-
ing the losses that you are going to
incur.

Shri Santhanam: The Demand also;
the whole thing is put on the Railways.
This is unsatisfactory and we have al-
ready taken steps to see that the Bud-
get will be presented in future, by
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®hose who are actually responsible to
Parliament for the working of the col-
lieries. But to the extent that I know,
there are one or two matters about the
Railway collieries which the House
should consider. During the war a
large number of small collieries have
been induced to come into operation
and it is the effort of the Government
of India to see as far as possible, that
these collieries also are enabled to be
alive and to run successfully. - That is
why coal is controlled. There is the
Coal Commissioner who controls both
the production and the distribution of
coal. It is the Coal Commissioner who
allots coal even to the Railways from
the Railway collieries. We have no
right to bring coal from our own rail-
way collieries to the railways. That
too has to be allotted by the Coal Com-
missioner. If the railway collieries
were to be worked to their full extent
or capacity, probably there will be a
good profit; but their production is
limited to the needs of the country, in
the light of the production from the
private collieries also. Owing to this
limitation and the practice of maintain-
ing the same staff whether the produc-
tion is at a particular level or not,
some amount of loss has to be incurred.
That is the general idea. As for de-
tails, as I have said, it is the Ministry
of Werks, Production and Supply that
will have to give a proper account to
the House.

As for the question of freight, I fully
appreciate the point made by Mr. Singh
that so far as cnal is concerned, we
know our needs and we should be able
to estimate our costs. But here an
element of doubt or uncertainty comes
in. We are not able and sometimes
we are not allowed to move all the coal
required by the South Indian systems
by the all-rail route. And today the
sea route is much more costly than
the all-rail route. So whenever we
have to move coal either owing to the
necessity or due to the general over-
all policy, by ships, the ~2=t goes up.
We are forced to ove a certain quan-
tity of our coal by ships and we have
to incur a higher expenditure. In order
to maintain our coastal shipping in-
dustry, we have to move a certain
amount of coal by sea. And also, the
actual amount of coal that ought to be
moved by any route it is not possible
to forecast at the beginning of the
year. If we have to move more grain
from, say Calcutta to Madras, we may
not be able to move as much coal by
rail as we might have expected to do.
So in that case, by real necessity also
we have to move the coal by sea, and
pay more freight. Due to this element
of uncertainty we have had to come
for an extra Demand. I can give cer-
tain figures heré. In the original Bud-



3194 Demands for Supply.

[Shri Santhanam] a

get, the sea-rail route freight was esti-
mated for 1,60,000 tons and the all-rail
route for 2,45,000 tons. Now in the re-
vised estimates we are expected to
move as much as 4,38,000 tons by sea
and 20,000 tons by the all-rail route.
'fI‘he extra demand is solely due to this
act.

Shri Sidhva: I must say that I am
not satisfied with the answer given by
the hon. Minister about the working of
the collieries. This is not the first time
that the subject has been discussed in
this House. As my hon. friend
Mr. Singh said just now, last time also
in this House this matter was brought
to the notice of the hon. Minister and
he definitely assured the House that
this matter will be looked into. I re-
member in the Standing Railway Fin-
ance Committee, 18 months ago, my
colleagues and I made a definite sug-
gestion to the hon. Minister about the
running of the collieries by the Rail-
ways_ instead of any other Ministry,
and Mr. Gopalaswami Ayyangar said
he would examine the suggestion and
let us know. But now, eighteen months
have elapsed since this suggestion was
made, and since it was raised in this
House also and now here the Govern-
ment have come forward and asked the
House to pass a sum of Rs. 30 lakhs as
loss. And we are told that the Minis-
try of Works, Production and Supply
must account for it. Ther why not re-
fer this matter to that Ministry? We
must have a full explanation from
whichever Ministry is responsible for
this. Our suggestion is not listened to,
and at the same time the Ministry res-
ponsible for this loss is not accounting
for it to Parliament, because the entry
comes in the Railway Budget, and so,
probably that Ministry is indifferent.
All the same the loss is incurred, and
the House must know what is this loss
due to. We are not concerned about
the question as to which particuiar
Ministry is responsible. The Railway
Ministry has brought this Demand
before the House and the House must
know all about this loss and how it has
occurred. The hon. Minister himself
did not seem to be quite satisfied; for I
felt he made his statement very halting-
ly. I can, of course, appreciate his
difficulty. But this loss comes up sys-
tematically and regularly and I there-
fore, submjt that due consideration
should be given to this matter by the
hon. Minister. Let this item be held
over and transferred to the proper
Ministry who will then be bringing it
before the House. They will then know
the feeling of the House on this parti-
cular matter.

Then as regards the question of
freights. I want to know whether we
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are sending the coal by sea because of
the shortage of waggons. Is that the
reason why necessarily steamers are
being employed for the carriage of
coal? If so, what was the sum paid to
the steamer companies? Were not
waggons available? The coal must
have been sent from the collieries to
Calcutta by rail routes and from Cal-
cutta to other destinations by sea. If
waggons were available, why were
steamers employed and the cost of
freight thus increased? I do not know
how much we have paid. to the steam-
er agents. Could we not use our own
waggons? We have already placed
orders for more waggors. And wag-
gons are already there. I want an ex-
planation why steamers were employ-
ed or are going to be employed for the
400,000 tons that the hon. Minister re-
ferred to.

Mr. Speaker: The reason has already
been stated in the explanation given,
that it is for the purpose of maintain-
ing the coastal shipping trade that we
are trying to give them some freight
sometimes.

Shri Sidhva: Is it because there are
no arrangements for transporting the
coal by railway? Is that the position?

Mr. Speaker: No. As far as I could
see, there are two reasons. One is the
maintenance of the coastal shipping
trade. For that purpose whenever
they fall short of trade, the Railways
are directed to get their coal by steam-
ers. That is one reason. It is not a
question of shortage of waggons. The °
other reason is the general situation in
the cquntry. I think he quoted the
food situation and said that it might
become necessary to employ our rail-
ways to move grains or other things
and then it becomes necessary to send
the coal by steamers.

Shri Sidhva: If it is something in the
nature of a subsidy to the .teamers, I
have nothing more to say.

An Hon. Member: Why?

Shri Sidhva: Because they are our
own ships. If some companies own the
ships and the profits go to them, that is
not a very satisfactory arrangement.
But it is not a good policy so long as
we have our own State tr: rt that
we should encourage them. e ought
to know whether freight was not
available to those steamers. Last
year there was so much freight that
steamers were not available. But I
do not want to go into that question.
If the freight 1is given to Indian
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steamers to maintain the coastal trade,
it is done with the best of intention.

As far as the collieries are concerned,
I want your ruling. The Minister said
that he could not explain. Is it proper
that the House should be asked to pay
Rs. 30 lakhs? Should it not be held
over in connection with the concerned
Ministry’s demands? This is not the
first time, this is the second time that
it has been brought before us in this

fashion. I appeal to you to consider
this matter. Some solution will have
to be found.

Shri Frank Anthony: Sir, I want to
secure your ruling. The Deputy-
Speaker was in the Chair this morning
and on one particular point I would be
grateful for your clarification......

Mr. Speaker: I may make one point
clear. The clarification prima facie,
from the opening remarks of the hon.
Member, seems to be by way of an
appeal to me over the Deputy-Speaker’s
ruling. I do not know what it was....

Shri Frank Anthony: The point was
not considered .. ..

Mr. Speaker: Whatever it may be,
what has been done by the Chair at
that time. I do not think I can sit in
judgment over that. What has been
done is done. Wher a similar point
arises again and if anybody is quoting
that as a precedent, certainly the Hon.
Member will be entitled to make his
remarks as to whether that was right
or wrong. I may then consider it but
not by way of a revision over what has
been done. The Chair is the same
whether it is the Speaker or the
Deputy-Speaker who occupies it.

Shri Frank Anthony: I certainly sub-
mit to your finding. I do not wish to
resurrect this matter but it is a matter
of principle.....

Mr. Speaker: We shall discuss it
when the occasion arises.

Shri Frank Anthony: You may say
that since the matter has been virtually
closed it will not arise. The point is
whether on a supplementary demand,
a matter of policy......

Mr. Speaker: He need not raise that
point now: it does not arise......

Shri Frank Anthony: It was not
considered this morning......
Mr. Speaker: Assuming the hon.

Member is right I can only sympathise
with him. I cannot carry the matter
any further than that.
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Shri Khandubhai Desai: The question
of the collieries has been coming be-
fore the House off and on. I believe
seven collieries are owned by the Rail-
ways but they are worked by the
Ministry of Commerce and Industry as
the hon. Minister stated......

An Hon. Member: It must be Works,
Production and Supply.

Shri Khandubhai Desai: It may have
gone there now: I do not know. What
is asked is Rs. 30 lakhs as loss in the
fuel account. I would like to know
whether all the coal produced in our
collieries is sold to the Railways. I do
not think so. A portion of it may be-
sold to the Railways for fuel, whereas
quite a large quantity of the coal
produced by the collieries may be sold
to private undertakings. Apart from
the fact that the reply given to us is
not satisfactory, the accounts also. in
my opinion, are not satisfactory. Why
should it go to the fuel account? It is
some property held by the Railways
and some loss has been incurred. Let
that loss be debited to the general Rail-
way finance. That is one aspect.to
which I want to draw the attention of
the Railway Ministry.

These collieries, as I know, are very
big ones compared to others that are
managed privately. Being larger units
they ought to make better profits.
Instead losses are being .debited to
Railway finance. They should have
brought some profits as so many other
mines are working at a profit. It has
been pointed out to us during the Rail-
way Budget discussions that the Rail-
ways are being managed efficiently
and that the Railways have shown
some progress in the matter of their
performance. Then why should this
small property owned by the Railways
not be worked by the Railways them-
selves? I ‘cannot understand it. If
they can manage the whole Railways
in India so efficiently, as they claim,
why should a portion of the railway
property be managed by some other
department, which is not capable of
managing it? When this question is
being raised every now and then the
answer is given: “This is not my
Department.” But it is your own
property. What have you been doing
for the last two or three years when
you have been writing off such large
sums? It was the duty+of the Railway
Administration and the Railway Minis-
try to see that they themselves manage
this undertaking. That is the only
solution. It is very unfair for the Rail-
way Ministry, which in my opinion is
a part and parcel of Government, to
tell us that it is not their concern but
the concern of some other part of Gov-
ernment. We hold the Rallway Minis-
try itself responsible for the losses.
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Shri Hussain Imam: I wish to invite
attention to this very material question
of the losses on the collieries. In the
old days the collieries were managed
by the Railways and we were getting
.coal at a cheaper rate than the market
price. But now with the changed
administration and the handing over
of the collieries to another department
we seem to be face to face with the
opposite situation.

1 do not know the basis on which the
losses are computed. Do the collieries
charge the railways at the controlled
rates or are they fixed under some
kind of agreement, that they will
supply coal to the Railways at a certain
rate, irrespective of the cost of work-
ing. Some light should be thrown on
the method of accounting.

Another point which I hope is not
substantiated is tbe one made by Mr.
Desai, that we are selling coal to out-
siders at a cost less than the production
cost. Why is it that the collieries in
the private sector are making money
and it is surprising that in the Gov-
ernment sector they should be incur-
ring losses?

Mr, Speaker: I am afraid the expla-
nation was not properly heard.
As I heard the explanation, it was that
in the interest of private collieries or
other collieries they cannot work the
collieries to the fullest possible extent.
That is why they have to maintain
sometimes a larger staff and the out-
put is not great.

Shri Santhanam: That is correct.

Shri Hussain Imam: Formerly each
colliery was being managed by a
different Railway, such as the E.LR. or
B. N. Railway. Now all are under the
management of Government. The
more economical course would be to
close down certain collieries if we are
not going to consume all the coal and
not keep the overhead staff and main-
tain it. It condemns for all time the
question of nationalisation. I am look-
ing at it from this point of view, that
you are making a bad show of
nationalisation. @A thing which is
desired by the House and by a large
number of people outside is being con-
demned out of court because of this
wrong handling of the situation. If
you want less coal close down some of
the collieries and work only three or
four to meet your requirements. That
way you will also be conserving coal.
The idea behind working less is not so
much to benefit the private collieries as
to conserve our national resources.
We..are very short in first-class steam
coal which is required for manufactur-
*ing steel, and therefore everyone has
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to be on guard not to use up all the
first-class coal.

I therefore invite the attention of the
hon. Minister to the fact that this
matter should not be brushed aside by
a discussion on the Supplementary
Demands but it should be examined
thoroughly. A more economic method
must be found for working these
collieries in the future. Whatever has
happened in the past has passed, but
in future we have to be more careful
and find out a more efficient and more
commercial manner than Government
red tape allows.

Shri Gopalaswami: I think I should
express a great deal of sympathy with
the view that has been expressed that
the Railway Ministry which is to foot
the losses of running these collieries
should be in a position to influence the
administration of these collieries and
be responsible for losses or gains as
they may accrue. The present posi-
tion, however, is this. I can tell you
straightaway that for the last eighteen
months in respect of these State
collieries if the Railway Ministry has
done anything at all it is to press on
the Industry and Supply Ministry to
modify the position that now exists—
plant responsibility where it is due and
either hand over the collieries to the
Railway Ministry or let them take over
the ownership, the capital at charge,
and everything else themselves and
work them. That is the point of view
for which the Railway Ministry has
been standing all these months. But it
is only with the present position that
we are concerned so far as the demand
for a Supplementary Grant is con-
cerned, and the present position is that
the Railways are the owners of these
collieries, the capital at charge of these
collieries is Railway capital. The
collieries are in the hands of another
Ministry which is a kind of a manag-
ing agent to us. Well, the managing
agents so work these collieries that
they incur losses. After all, profit or
loss, even in an industry which is
managed by a managing agency, has
to come down on the head of the
owners, the shareholders. Therefore,
when they say, “We have incurred
losses; you are the owners, you have
got to foot the bill”, we have got to
foot the bill until the time we change
altogether. 1 entirely
sympathise with what has been said
and I hope that with the transfer of
coal—I think Mr. Santhanam made a
misstatement, I myself was responsible
for his making a misstatement. Mr.
Santhanam pointed out that these colli-
eries are now in charge of Industry
and Commerce. As a matter of fact in
the new re-organisation coal has gone
to Works, Production and Supply—I



3200 Demands for Supply.

hope . that with the more efficient
rhanagement which we may expect
from the new Ministry under my hon.
colleague, Mr. Gadgil, this kind of
thing will not recur in future.

The Minister of Commerce and
Industry (Shri Mahtab): With your
permission, Sir, may I say a few words
on where the co-operation of the House
will be necessary in order to reduce
the cost of production of coal so far as
the State collieries are concerned?

Until very recently these collieries
were under my charge and I have very
closely looked into this position. Some
time back a Committee was appointed
to look into the costs of production of
these collieries. One of the main
causes for the higher cost of production
here is the higher labour charges paid
here. On many occasions we came to
the decision that the labour charges in
the State collieries would be the same
as in the other collieries, but for
various reasons it was objected to, and
probably on some occasion the very
same Members who are now objecting
to the higher cost here would object to
the reduction of the labour charges.
That is the trouble that we are faced
with. Any way as soon as that deci-
sion was given effect to, and labour
charges were brought to the same level
as in private collieries, there were
strikes and pressure was put on Gov-
ernment to continue the status quo till
something else was found out. In that
move many Members. of Parliament
also became interested and in the end
the status quo is still continuing. If
that is agreed to today I am quite sure
the cost of production of coal from
State collieries will come down.

Shri Hussain Imam: On a point of
information.  May I ask the hon. Minis-
ter whether under the re-organisation
that has been started are these mines
coming back to the Railway or not?

Shri Gopalaswami: That question is
still where it was.

Shri T. N. Singh: The hon. Minister
of State for Railways stated that these
collieries were running at a loss be-
cause the Coal Commissioner had
fixed certain levels of production. The
Commerce and Industry Minister says
that they are running at a loss because
of the higher labour charges. These
two statements made on the floor of
the House within less than half an
hour seem to contradict each other.
It is fair that this point should be
explained.

Mr. Speaker: I do not think they are
necessarily contradictory. Both may
be contributory factors.
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Now what about the cut motion? Do
I put it to the House?

Shri Sidhva: What about the irfor-
mation, Sir? The House has not been
given information as to how the loss
occurred.

*

Mr. Speaker: I was thinking on
different lines. I feel myself in a fix,
but one thing I do feet that, whatever
the inter-departmental or ministerial
divisions, so far as the tax-payer and
the House are concerned, Government
must be functioning as a whole; and it
can hardly be a defence that because
the particular Minister who puts in a
demand does rot know anything about
it, the explanation should come from
the other Ministry. It is too much, to
my mind, to ask the House to give its
consent without knowing practically
anything about the matter. How these
things should be adjusted is a matter
for the Cabinet and for Government to
decide amongst themselves—it is not
for me to suggest, nor is it possible to
make any suggestions just at the'
moment. Of course, it will involve so
many factors to be taken into consi-
deration—as to under which Ministry
and under what proper head it should
be accounted for, the various reasons
for it, etc. But some way must be
found out so that when such demands
are put before the House either the
Minister responsible for it should make
the demands or the Minister respon-
sible should be present in the House to
explain the particular point fully. The
difficulty which I have been feeling is
that practically the House is being
called upon to vote this Demand with-
out full knowledge of the facts.

Shri Sidhva: Without any knowledge,
ir.

Mr. Speaker: Some knowledge they
have already got.

Shri Sidhva: That is nothing.

Mr. Speaker: It is not no knowledge.
Some knowledge, howsoever little, is
different from no knowledge.

Shri Sidhva: The main point is how
has this loss come about. That has not
been explained.

Shri Gopalaswami: May I just
intervene with one point of view which
strikes me, Sir? After all, the expen-
diture under the existing arrangement
has to be debited to the Railway
Ministry and it is beeause of this that
the Railway Ministry has come forward
with this Supplementary Demand. I
quite appreciate that when we want
some amount to be granted to cover
losses on particular transactions we
should be in a position to éxplain the
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whole of the transactions so that the
House may be in a position to satisfy
itself that the loss is legitimate. 1
quite appreciate your observation also
that when two Ministries are connected
with a matter of this description, even
though one Ministry may put forward
the Demand the representatives of the
other Ministry should be present here
with all the details so that hon. Mem-
bers may be satisfied. That sugges-
tion we shall certainly take note of and
see that it is implemented in the future.
But so far as the present Supplemen-
tary Demand is concerned, I would
only ask the House to respect this
position, namely, that so far as we are
concerned we only pay what is
demanded of us by the Ministry which
is -in charge of these transactions.
Under the existing conditions, we are
bound to pay what they demand. One
explanation that we have oktained
from the officers working under that
Ministry is that the loss is almost
entirely due to low output, that is to
say, the collieries were not in a posi-
tion to produce the quantity of coal
that would have made the working of
these collieries an cconomic propcsi-
tion. I must say that we did no* probe
further into it in order to find out
exactly what was the position,—
who was responsible for the low
output and that sort of thing.
But the fact remains that there
is this loss. If we do not pay this
money to the other Ministry, I suppose
really the hon. the Finance Minister
will have to find Rs. 30 lakhs from
some other source. So, I suggest that
when the Works, Production and
Supply Ministry comes up before the
House in connection with the Budget,
the House may get the fullest possible
explanation.

Shri Sidhva: In order that the
Cabinet may know the feeling of the
House on matter, I suggest that
this item of Rs. 30 lakhs may be
deleted.

Pandit Thakur Das Bhargava
(Punjab): It may stand over, Sir.

Mr. Speaker: Keeping the Demand
over will not really carry matters any
further. The House has given a suffi-
cient indicatinn of what it thinks about
this subject and the hon. Minister has
"also stated that he will bear it in mind.
I think that we need not press this
matter further. Of course, it is for
hon. Members to vote or not to vote.

Shri Frank Anthony: Vote against!

Shri Sarangdhar Das (Orissa): May
I kngw from the hon. Minister of
Commerce and Industry who quoted
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from the report of the Coalfields Com-

mittee that workmen’s wages are too

high whether this report has been made

available to Members of the House?

Shri Mahtab: I will make it avail-
able, if it has not been done already.

Shri S. V. Naik (Hyderabad): I
would like to raise a point of informa-
tion. Last year, Mr. Massey raised the
question of coal consumption and at
that time the hon. Minister informed
him that a Fuel Economy Committee
had been appointed in October 1948
and he was expecting economy to be
effected in coal consumption as a result
of the Committee’s deliberations. I
want information as to what this Com-
mittee is doing and why there has been
no economy.

Shri Santhanam: If the hon. Member
would raise this during the Railway
Budget, I shall give him full informa-
tion regarding consumption of coal, the
working of the Committee and the
results we have achieved.

Shri T. N. Singh: Just now the Minis-
ter of Railways stated that during all
these days he had not tried to find
out why the losses have been occur-
ring. In view of this admission on
the part of the Railway Minister, I
think the position becomes even more
confused.

Mr. Speaker: Order, order.
not asking for any information.

Shrimati Renuka Ray (West Bengal):
The hon. Minister of Commerce and
Industry stated just now that this loss
of Rs. 30 lakhs was due to the status
quo being maintained about the
labourers’ wages. I would like to know
from him how much of this loss is due
to the status quo being maintained and
how much is due to other causes.

Shri Mahtab: So far as I remember
offhand, the cost would have been
reduced by about Rs. 16 lakhs if the
recommendation of the Committee had
been given effect to.

Shri Khandubhai Desai: But there
:\;gre so many other recommendations

He is

Mr. Speaker: Now, it is time to apply
the guillotine.

Shri Sidbva: But how will you put
this to vote, Sir?

Mr. Speaker: As a cut motion.

Shrimati Renuka Ray: Are we ie
pass this Demand w1thout knowledge

of facts?
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Shri Sidhva: May I just point out that
if this Re. one cul motion is passed, it
will mean a vote of censure on Govern-
ment. If the hon. Member had moved
for a cut of Rs. 100 it would have been
all right. When you put this Demand,
therefore, 1 suggest that you put it
minus these Rs, 30 lakhs, and this
flgure may be deleted.

Mr. Speaker: It is entirely; for the
hon. Members to decide as to what
they propose to do. One course would
be, as Mr. Sidhva suggests, to pass this
Demand minus these R#. 30 lakhs and
the question of Rs. 30 lakhs may be
kept open. But I do not know how
that will affect Government in the
matter of making Demands. The other
alternative which is one of compro-
mise—and therefore always the best
course—is that after expressmg what
the House feels on this question and
after having the assurance of the hon.
Minister, perhaps we may not go again
into the matter and harp on the very
same question.

An Hon. Member: In other words,
forget and forgive.

Mr. Speaker: If a repetition occurs,
then certainly the House may sit tight.
But this being the first occasion, let
there be something like a rild warn-
ing and nothing further. The proce-
dure to my mind would be on a par
with the procedure we adopt in regard
to cut motions in the General Budget.
It is technically the Finance Minister
who brings in all demands, but so far
as cut motions are concerned, the
Departments are represented and it is
the Minister in Charge of the particular
Department who replies. If such a pro-
cedure is adopted here, I think, so far
as the House is concerned, it would be
a satisfactory arrangement.

4 p.u.

Shri Sidhva: But what is the definite
assurance?

Mr. Speaker: The definite assurance
is that somebody conversant with this
subject and who will be able to give all
the information that hon. Members
want will be present.

Shri Santhanam: We are prepared to
adopt either of the two courses.

Shri Gopalaswami: May I make a
suggestion for your consideration, Sir?
The House wants to be fully in posses-
sion of the facts which explzin this loss
of Rs. 30 lakhs. It might perhaps be
possible for us to drop these Rs. 30
lakhs for the present from the present
set of supplementary demands and pass
only the rest. I will bring up another
supplementary demand for Rs. 30 lakhs
sometime before the end of the year
when the House can go into the whole
question,
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Mr. Speaker: It is now time for us
to put all the demands. What I shall
do is this then. I will put this demand
minus Rs. 30 lakhs: that is a good
solution of the whole thing.

Shri Gopalaswami: It wiii mean my"
moving it later on. 1f we drop it, it
might be thought that the House did:
not agree to Rs. 30 lakhs—I do not.
want that impression to be created.

Mr. Speaker: Then I wili put it this
way.

In view of the strong desire of the:
House to have more information on
the demand for Rs. ?0 lakhs on the
item of ‘Losses on collieries anticipated
by the Chief Mining Engineer’ the hon.
the Railway Minister is agreeable to-
take this matter at a iater stage, bring
it in as a separate demand and, for the:
present drop it from the present.
demand.

Shri T. N. Singh: I do not press my
cut motion, Sir.

Mr. Speaker: I will, therefore, put.
this demand reduced by Rs. 30 lakhs.

The question is:

“That a reduced supplementary
sum not exceeding Rs. 23,142,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1951,
in respect of ‘Ordinary Workmg
Expenses—Operation (Fuel)'.”

The motion was adopted.
Mr. Speaker: The question is:

“That the respective supplement-
ary sums not exceeding the
amounts shown in the third column
of the Order Paper, except in case
of heads of demands Nns 4, 5. 6
and 7, be granted to the President _
to defray the charges which wil]
come in course of nayment dur-
ing the year ending the 3!st day
of March, 1951. in respect of the
corresponding ‘heads o demands
entered in the second cclumn
thereof.”

The mgtion was adopted.

[As directed by Mr. Speaker the:
motions for Demands for Supplement--
ary Grants which were adopted by the;

" House are reproduced below:—Ed. of

PP.]

DemMaND No. 8—ORDINARY WORKING
EXPENSES—OPERATION OTHER THAN
STAFF AND FUEL

“That a supplementary sum not
exceeding Rs. 37,63,000 be granted
to the President to defray the
charges which will come in course-
of payment during the year ending



82(6 Demands for Supply.
Grants for 1950-51—Railways

the 31st day of March, 1951, in res-

pect of ‘Ordinary Working Expen-

;_‘nes——Opel O ration other than Staff and
el ”

DeMaND No. 9—OBDINARY WORKING
ExXPENSES —MISCELLANEOUS EXPENSES

“That a supplementary sum not
exceeding Rs. 39,59.000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in res-
pect of ‘Ordinary Working Expens-
-es—Miscellaneous Expenses’.”

- DEmAND No. 11—APPROPRIATION TO
DEPRECIATION FUND

“That a supplementary sum not
exceeding Rs. 13,00,00,000 be grant-
-ed to the President to defray the
.charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Appropriation to Depre-
ciation Fund'.”

DemMAND No. 14— APPROPRIATION TO
REVENUE RESERVE Funp

“That a supplementary sum not
exceeding Rs. 2,23,56,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Appropriation to Reve-
nue Reserve Fund'.”

‘DEmanp No. 16—OPEN LINE WORKS—
ADDITIONS

“That a supplementary sum not
exceeding Rs. 1.28,96,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March. 1951, in
respect of ‘Open Line Works—

«» Additions’.”

DemaNp No. 17—OpEN LINE WORKS—
REPLACEMENT

“That a supplementary sum not
exceeding Rs. 4,21,04,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Open Line works,—
Replacements’.”

DeMAND No. 20—DIVIDEND PAYABLE
T0 GENERAL REVENUES

“That a supplementary sum not
exceeding Rs. 71,54,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in

.. sespect of ‘Dividend Payable to
General Revenues’.”
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Eml;louers’ Liability 8307
(Amendment) Bill
APPROPRIATION (RAILWAYS) BILL

The Minister of States, Transport and
Railways (Shri Gopalaswami): I beg
to move for leave to introduce a Bi
to authorise payment and appropria-
tion of certain further sums from and
out of the Consolidated Fund of India
for the service of the year ending on
the 31st day of March, 1951, for the
purposes of railways.

The figure I had already given in the
text supplied to' the Parliament Secre-
tariat is Rs. 24,46,57,000. On account
of our holding over the Rs. 30 lakhs on
account- of colliery losses, the figure
will be Rs. 24,16,57,000.

Mr. Speaker: In view of the dropping
out of consideration at present of Rs. 30
lakhs, the figures given in the App<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>